FORM G (RE- PUBLICATION)
INVITATION FOR EXPRESSION OF INTEREST FOR

GREATER KAILASH HOSPITALS PRIVATE LIMITED OPERATING IN
HOSPITAL ACTIVITIES AT
INDORE (MADHYA PRADESH)

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS v
1. Name of the corporate debtor along with PAN | Greater Kailash Hospitals
& CIN/ LLP No. Private Limited
CIN: U85110MP2008PTC021307
PAN: AADCG3040N
2 Address of the registered office Registered office: 11/2 OId

Palasia Greater Kailash, Indore,

Madth Pradesh, India, 452001
URL of website NA

Details of place where majority of fixed assets Hospital Address: 11/2 Old
are located Palasia Greater Kailash, Indore,
Madhya Pradesh, India, 452001
5. Installed capacity of main products/ services | The CD is more than 100 bedded
multispeciality hospital, spread
across land area of 22,619.3 sq. ft.
along with building having a
built-up area of 66,500 sq. ft.
6. Quantity and value of main products/ As per the last available Audited
services sold in last financial year financial statements for Financia]
Year ended on 31st March 2024,
total  revenue from  the
operations of hospital stood at

approx. INR 558.45 Lacs.
z, Number of employees/ workmen As per the information provided

by the suspended management,
there are 110 employees and
workmen working for CD as on
CIRP commencement date
Complete details may be

sought by reaching out to the
resolution professiona] vide

mail address;

ip-gkhospital@gmail.com
Complete details may be
sought by reaching out to the
resolution professional vide

Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at
URL:




mail address:
ip.gkhospital@email.com

10. | Last date for receipt of expression of interest
23.05.2025

11. | Date of issue of provisional list of prospective | 28.05.2025
resolution applicants

12. | Last date for submission of objections to 02.06.2025
provisional list

13. | Date of issue of final list of prospective 12.06.2025
resolution applicants

14. | Date of issue of information memorandum, 17.06.2025
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans 17.07.2025

16. | Process email id to submit Expression of

Interest

ip.gkhospital@email.com

Date: 08.05.2025
Place; Indore

20-2021/13133

1,Bima Nagar, 202, Almas Dreams Apartment,
Near Anand Bazaar, Indore, MP, 452018
For Greater Kailash Hospitals Private Limited
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Chhatrapati Sambhajinagar Housing

& Area Development Board
(A Regional Unit of MHADA)
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MHADA), Near Mahavir Stambh, C.B.S. Road. Chhatrapati
Sambhajinagar, invites digitally signed & unconditional online tenders
from prospective bidders for below mentioned work. Name of Work:
Survey, Soil Investigation, Planning, Designing, Construction &
Obtaining all Relevant Permissions and Required Completion Certificate
from Competent  Authority on Lump-Sum Turn-key basis for
Construction of 768 MIG Tenements Scheme on Plot No. R-1, Additional
MIDC, Latur, Dist. Latur. ® Estimated Cost Put to Tender:
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details can be downloaded by the competitive bidder from web site
https://mahatenders.gov.in. Right to reject any or all bids / offers
without assigning any reason there of is reserved by Competent Authority
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DISCLAIMER

The Free Press Journal does not vouch
for the authenticity or veracity of the
claims made in any advertisement
published in this newspaper. Readers
are advised to make their own inquiries
or seek expert advice before acting on
such advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers cannot be held
liable in any civil or criminal court of
law or tribunal within India or abroad
for any alleged misleading or
defamatory content or claim
contained in any advertisement
published in this newspaper or
uploaded in the epaper on the official
website. The liability is solely that of
the advertiser in which The Free Press
Journal has no role to play.

CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

| HAVE CHANGED MY NAME FROM
JAISWAR SONALI DEVI CHHOTELAL

TO SONALI CHHOTELAL JAISWAR
AS PER AFFIDAVIT. CL- 006
|, SUSHILABAI SUBHASH LABADE

LEGALLY WEDDED SPOUSE OF ARMY
NO- 1556301P, RANK -EX.NK, NAME-
LABHADE SUBHASH EKNATH DECLARE
THAT MY NAME CHANGED SUSHILA
BAI  (OLD NAME) TO SUSHILABAI

SUBHASH LABHADE (NEW NAME) VIDE 9910)

AFFIDAVIT NO. 35AB146724.  CL- 101

[, MIRABAI TRAMBAK THAKRE
LEGALLY WEDDED SPOUSE OF ARMY
NO- 14311838X, RANK —EX.NK, NAME-
THAKARE TRAMBAK CHIMAN DECLARE
THAT MY NAME CHANGED MEERAN
(OLD NAME) TO MIRABAI TRAMBAK
THAKRE (NEW NAME) VIDE AFFIDAVIT
NO. 35AB146729. CL-110

CHANGE OF NAME

| HAVE CHANGED MY NAME FROM
MOHAMMED KABIR HUSSAIN LASKAR
TO KABIR HUSSAIN LASKAR AS
PER DOCUMENTS. CL- 201

| HAVE CHANGED MY NAME FROM
SEEMA RAJ GUNTUKA TO SEEMA
MANJAPPA  POOJARI  AS  PER
MAHA GAZETTE NO: (M- 2519366)
DATED: 30/04/2025. CL- 301

| HAVE CHANGED MY NAME FROM
MITTALKUMARI DILIPKUMAR SHAH TO
MITTAL VIKAS PARMAR AS PER
AADHAR NO. 576031461878.  CL- 401

| HAVE CHANGED MY NAME FROM
SHAZEB  DILAWER PARKAR TO
SHAHZEB DILAWER PARKAR AS
PER DOCUMENTS. CL- 450

| HAVE CHANGED MY NAME FROM
SINGH RITESH KUMAR RAKESH
TO RITESH RAKESH SINGH AS
PER AFFIDAVIT. CL- 501

|, SHABANA, MOTHER OF AMREEN
HOLDER OF INDIAN PASSPORT NO
T4366154, ISSUED AT DUBAI, ON
26/11/2020, PERMANENT RESIDENT
PATLIPUTRA  NAGAR  MILESTONE
5A FLAT 204, JOGESHWARI WEST
MUMBAI, INDIA PRESENTLY RESIDING
AT AL WASI BUILDING R432 FLAT
315 MUHAISNAH 4, DUBAI, UAE DO
HEREBY CHANGE MY DAUGHTER
NAME FROM AMREEN TO AMREEN
SHAIKH WITH IMMEDIATE EFFECT
AS PER AFFIDAVIT. CL- 599

| HAVE CHANGED MY NAME FROM
ARIFAHMED ~ ALIHASAN  QURESHI
TO ARIF  AHMED ALl HASAN
QURESHI AS PER AADHAAR (9242 7226

CL- 601

| HAVE CHANGED MY NAME FROM
DISHA ~ DATTATRAYA  BHOSALE
TO DISHA DATTA BHOSALE AS
PER DOCUMENTS. CL-701

| HAVE CHANGED MY NAME FROM
BHAGYASHREE ASHOK KOLI TO
BHAGYASHRI ASHOK KOLI AS PER
DOCUMENT. CL- 801

I, NAHATKAR SHAMA DIGAMBAR IS
LEGALLY WEDDED SPOUSE OF NO-
279826F, RANK EX. JWO, NAME-
DIGAMBAR  NARAYAN  NAHATKAR,
DECLARE THAT MY NAME CHANGED
SMMA NAHATKAR  (OLD NAME)
TO NAHATKAR SHAMA DIGAMBAR
(NEW NAME) AND MY CORRECT
DOB 29/12/1960 VIDE AFFIDAVIT
NO. 35AB146735. CL- 117

|, SONALI JANARDAN KADAM DECLARE
THAT MY SON NAME CHANGED
VAIBHAV JANADHAN KADAM (OLD
NAME) TO VAIBHAV JANARDAN
KADAM (NEW NAME)  ASPER
VIDE AFFIDAVIT NO. 35AB146592 &
GAZETTE NO. (MR- 24244464). CL- 120

| HAVE CHANGED MY NAME FROM
SHAH SANJAY KUMAR HIMMATLAL
TO SANJAY HIMMATLAL SHAH
AS PER DOCUMENTS. CL- 901

| HAVE CHANGED MY NAME FROM
JAGDISH  PRAGARAM  PRAJAPATI
TO JAGDISH KUMAR PRAGARAM
PRAGARAM ~ AS PER  AADHAR
CARD. CL-999

| HAVE CHANGED MY NAME FROM
VINAY SAHASRABUDDHE TO
SAHASRABUDDHE VINAY PRABHAKAR
AS PER AADHAR CARD NO 8597 0535
9089. RESI. 103 SURABHI CHS, GREEN
ROAD, LOUIS WADI, THANE WEST
400604 CL-A

Public Notice

We, Mr. Vinay Sagar Devdas Donakanty &
Mr.Vijay Sagar Devdas Donakanty, Sons of
Late Devdas John Donakanty and Late
Maryamma Devdas Donakanty residing at
Flat No. D-48, Hind CHS Ltd., Sion (E),
Mumbai -22. We have executed INDEMNITY
BOND in favour of HIND CHS to delete the
name of our Father Late Devdas John
Donakanty and Mother Late Maryamma
Devdas Donakanty from the record of the
society, and issue new share certificates in
our names. If anyone have objection contact
on above address within 15 days.
Date :08/05/2025 :
Place : Mumbai
Sd/-
Mr. Vinay Sagar Devdas Donakanty
Mr.Vijay Sagar Devdas Donakanty.

PUBLIC NOTICE

NOTICE is hereby issued on behalf of my
clients, (1) MRS. JANIDEVI LAXMILAL
SUTHAR (2) MRS. CHANDRAKALA SANJAY
SUTHAR (3) MR. MUKESH LAXMILAL
SUTHAR (4) MR. PIYUSH LAXMILAL SUTHAR
having their present address at Flat No. 401,
4th Floor, Milap CHS Ltd., 10th Road, TPS III,
Santacruz (East), Mumbai 400 055. MR.
LAXMILAL SUTHAR (NEE LAXMI SUTAR)
was absolute owner of Flat No. 401, 4th Floor,
Milap CHS Ltd., Society Registration No.
(BOMMHE/(T.C)/540/53),  10th Road, TPS
lll, Santacruz (East), Mumbai 400 055, and
was holding 10 fully paid up shares of Rs.50/-
each issued by the society in his name
distinctive No,51 to 60 both inclusive and
Share Certificate No.6, and MR. LAXMILAL
SUTHAR died on 13/07/2022, leaving behind
him surviving my clients as the only legal
heirs. After demise of MR. LAXMILAL SUTHAR,
said Flat together with shares and interest in
the capital of the said society was transferred
to the name of MRS. JANIDEVI LAXMILAL
SUTHAR through Deed of Release dated
11th April, 2025 registered with Sub-Registrar
of Assurance Mumbai-8-5805-2025 dated
12/04/2025, who is now absolute owner of
the said Flat.

Now my client MRS. JANIDEVI LAXMILAL
SUTHAR intends to sell said Flat No. 401,
4th Floor, Milap CHS Ltd., 10th Road, TPS III,
Santacruz (East), Mumbai 400 055to any
prospective Purchaser, any person’s claiming
an interest in the said flat by way of sale, gift,
lease, inheritance, exchange, mortgage,
charge, lien, trust, possession, easement,
attachment or otherwise howsoever are hereby
required to make the same known to the
undersigned within 15 days from the
publication of this Public notice, failing which
my client will enter into Transfer as above
referred in respect of Flat No. 401, 4th Floor,
Milap CHS Ltd.,, without any further reference

KNOW ALL MEN BY THESE PRESENTS that
Mr. Naresh Bhalchandra Adarkar was
Owner in respect of Tenement NO. 16/126,
Unnat Nagar Div.-3 CHS Ltd. and was also
member of Unnat Nagar Div.-3 CHS Ltd. and
was issued Share Certificate bearing No. 126
under Dist. No. 626 to 630 (both inclusive) in
his name by the said society. Mr. Naresh B.
Adarkar died leaving behind his wife Neha
and two sons. The original Share Certificate
is lost and or misplaced. If anyone has found
the said original Share Certificate shall return
the same to the undersigned or If any person
has any claim of whatsoever nature with all
supporting legal documents in respect of the
said Share Certificate shall intimate to the
under signed within 15 days from publication
of this notice, failing which, the claim or
claims if any will be treated as waived and or
abandoned.
Date: 08/05/2025 sd/-
Place: Mumbai Ajay J. Patil
Advocate High Court, Mumbai
11/90, C.C.1. Colony, Unnat Nagar No. 4,
M.G. Road, Goregaon West,
Mumbai — 400104.
Contact No. 9892203302

Notice is hereby given that my Client Mr.
Subramanya Vokkaliga Shamanna is the
legal heirs and legal representatives of
Late Sadanand Sumitra Rao who was the
owner of the Flat No. 18, A Wing, Shital
Co-operative Housing Society Limited,
Jangal Mangal Road, Bhandup West,
Mumbai-400 078, admeasuring about
380 Sg. Ft. carpet area constructed on
land bearing CTS No. 152, Village:
Kanjur, Taluka: Kurla, Mumbai Suburban
District. (hereinafter referred to said Flat)
The said Mr. Sadanand Sumitra Rao
expired on 17.05.2024 leaving behind his
wife Mrs.Vanitha Sadanand Rao
Predeceased on 12.05.2024 and has no
Children and my clientis the brother-in-law
of Late Sadanand Sumitra Rao and my
client as his legal heirs and legal
representatives under provisions of law of
Succession Act by which he was governed
atthe time of his death.

By this Notice my client’s claim only legal
heirs of Late Mr. Sadanand Sumitra Rao
inrespect of said Flat.

Any person having any legal claim of title in
respect to said Flat including all claim by
way of heirs, sale, mortgage, lien or
otherwise howsoever are hereby required
to make the same known in writing to the
undersigned at the address mentioned
below within 14 days hereof.

Dated this 08th day of May 2025

ON RO R EXPR N OF In OR to such claim and the same, if any, shall be Sd/-
A 9 OR n considered as waived. Somesh M. Gandhi
5 0 DO n DRAD Date:- 08/05/2025 Sdlj Advocate High Court
der sub on (1) on 36A 0 : d Board of Ind Advocate Sohel Kazi ||~ qffice No 1, 3rd Floor, Lakhi House,
0 Resolutio 0 or Corporate Perso Regulatio 016 191, Bhabha HOUSG, 1st F|00I’, Off N0.3, LBS Marg, Bhandup (W)Y Mumbai 400078
sL RELEVANT PARTICULARS Bora Bazar, Mumbal-400001 gandhisomesh@gmail.com
1. | Name of the corporate debtor Greater Kailash Hospitals Private Limited

along with PAN & CIN/ LLP No.

CIN: U85110MP2008PTC021307
PAN: AADCG3040N

services sold in last financial year

2. | Address of the registered office Registered office: 11/2 Old Palasia Greater
Kailash, Indore, Madhya Pradesh,
India, 452001
3. | URL of website NA
4. | Details of place where majority of Hospital Address: 11/2 Old Palasia Greater
fixed assets are located Kailash, Indore, Madhya Pradesh,
India, 452001
5. | Installed capacity of main products/ | The CD is more than 100 bedded
services multispeciality hospital, spread across land
area of 22,619.3 sq. ft. along with building
having a built-up area of 66,500 sq. ft.
6. | Quantity and value of main products/ | As per the last available Audited financial

statements for Financial Year ended on
31st March 2024, total revenue from the
operations of hospital stood at approx.
INR 558.45 Lacs.

7. | Number of employees/ workmen

As per the information provided by the
suspended management, there are 110
employees and workmen working for CD
as on CIRP commencement date

Expression of Interest

8. | Further details including last available| Complete details may be sought by
financial statements (with schedules) | reaching out to the resolution professional
of two years, lists of creditors are vide mail address: ip.gkhospital@gmail.com
available at URL:

9. | Eligibility for resolution applicants Complete details may be sought by
under section 25(2)(h) of the Code reaching out to the resolution professional
is available at URL: vide mail address: ip.gkhospital@gmail.com

10. | Last date for receipt of expression 23.05.2025
of interest

11.| Date of issue of provisional list of 28.05.2025
prospective resolution applicants

12.| Last date for submission of 02.06.2025
objections to provisional list

13. | Date of issue of final list of 12.06.2025
prospective resolution applicants

14.| Date of issue of information 17.06.2025
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15.] Last date for submission of 17.07.2025
resolution plans

16. | Process email id to submit ip.gkhospital@gmail.com

IBBI Reg. No:

Date: 08.05.2025
Place: Indore

CS & IP CHAYA GUPTA

Sd/-

Resolution Professional
IBBI/IPA-002/IP-N00984/2020-2021/13133

1,Bima Nagar, 202, Aimas Dreams Apartment,

Near Anand Bazaar , Indore, MP, 452018
For Greater Kailash Hospitals Private Limited
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NOTICE
NOTICE is hereby given that our
clients (1) Maanya Sameer Shetty,
(2) Myeisha Sameer Shetty and
(3) Maanit Sameer Shetty, then as
minors, through their mother and
natural guardian, Sohaya S.
Shetty along with our clients’
grandmother Soumyalatha S.
Shetty had executed a notarized
Power of Attorney dated 4th
March, 2019 in favour of
Vilaschandra M. Shetty resident of
Flat No.A302, Wilmar Apartments,
Dattani Park, Near Western
Express Highway, Thakur Village,
Kandivali (East), Mumbai 400 101
containing powers to give Flat
No.1301 on the 13th floor in the ‘A’
Wing of the building “Shiv Tapi”
situate at H. Goregaonkar Road,
Gamdevi, Mumbai 400 007 on
leave and licence basis and other
incidental powers. The said
Soumyalatha S. Shetty has since
expired and our clients have
attained majority and the said flat
now belongs absolutely to our
clients.
Our clients have by their letter
dated 02nd May, 2025 addressed
to the said Vilaschandra M. Shetty
have revoked the said power of
attorney given to him with
immediate effect.
In view of the above, if any person
or persons deal with the said
Vilaschandra M. Shetty in respect
of the said flat or any other
matters of our clients, they shall
be doing so entirely at their risk
and our clients shall not be
responsible or liable in any
manner whatsoever.
Mumbai dated this 08th day of
May, 2025
Pius Vas
Senior Partner
P.Vas & Co.,
Advocates & Solicitors,
A-1, Liberty, 1st Floor, 98-B,
Hill Road, Bandra (W),
Mumbai 400 050.
e-mail: mail @pvasco.com

NOTICE IS HEREBY GIVEN on behalf of my|
clients namely, 1.Mrs. Dina Vipul Shah, 2.
Mr.Milin Vipul Shah and 3. Mr. Milap Vipul
Shah, who are negotiating with the owners
namely 1. Mr. Hasmukh Kishore Suthar|
and 2. Mrs. Rita Hasmukh Suthar to
purchase a Flat No. B/302, admeasuring
about 498 square feet carpet area, on the 3°
Floor, Anand Nagar 'B' Wing of Swatantra
Bhavan Co-Operative Housing Society Ltd,
bearing Cadastral Survey No. 3/653 of]
Malabar & Cumballa Hill Division, being and
situated at Forjett Street, Mumbai — 400 026.
Along with 5 fully paid shares distinctive nos.
16 to 20 bearing Share Certificate No. 204.
Any person or persons claiming any right,
title, interest or claim in the aforesaid shares,
and Flat in any manner including by way of]
Agreement ( oral or written ), undertaking,
arrangement, sale, transfer, exchange,
conveyance, assignment, charge, mortgage,
gift, release, trust, lease, monthly tenancy,
leave and license, partnership, joint venture,
inheritance, lien, easement, possession,
right of prescription, any adverse right, title,
interest, or claim of any nature, dispute, suit,
decree, order restrictive covenants, order of]
injunction, attachment, acquisition,
requisition, or otherwise is hereby called
upon and required to make the same known
to the undersigned in writing within 14 days|
from the date of publication hereof either by|
hand delivery against proper written
acknowledgement of the undersigned or by
Registered Post A.D. with documents only at
the address of the undersigned viz. Miss.
Sampada C. Kadam, having Address 308, 3°
Floor, Vighnesh CHS, Jacob Circle,
Mahalaxmi, Mumbai-400011. failing which
any such claim shall be deemed to be waived
and/or abandoned and thereafter the
transaction will be completed at the option of]
the parties named above in the event that the
negotiations are finalized.

Dated this 8" f May, 202
ated this 8" day of May, 2025 sd-

Miss. Sampada C. Kadam
Advocate, High Court Mumbai,
308, 3" Floor, Vighnesh CHS
Jacob Circle, Mahalaxmi
Mumbai - 400 011.

MOB:9082510501

IN THE COURT OF SMALL
CAUSES AT MUMBAI
MARJI APPLICATION NO. 278
OF 2022
IN
R.A.D. SUIT NO. 1318 OF 2006
Deshbhushan Co-operative
Housing Society Ltd. having its
Office Regd. at A-51, Patil Estate,
CS No. 654/D, Malabar and
Cumballa Hill Division, 278, Tardeo
Road, Tardeo, Mumbai - 400 007
Regn.No.BOM/HSG/3755 of 1972)
C.A. Through Person Mr. Babu R.
Shah ... Applicant

(Original Defendant)

Versus
1. Shri. Dattaram Chanddev
Patil, Age: 44 years, Indian
Inhabitant, Occupation: Service,
Residing at Room No. C-72, CS
No. 654/D, Malabar and Cumballa
Hill Division, Off Javjee Dadajee
Marg, Tardeo Road, Tardeo,
Mumbai - 400 007, Through his
Constituted  Attorney  Shri
Leeladhar Baburao Mhatre, Age-38
years, Occupation Service,
Residing at Mhatre House,
Agarwadi, Near Mankhurd Station,
Mumbai-400088. ...Respondent

(Original Plaintiffs)

2. Naresh Otarmal Jain, Indian
Inhabitant Residing at Rm No. 61,
6th Floor, Kalpataru Love Lane,
Mazgaon, Mumbai - 400 010.
3. Mr. Rajan Raut, of Mumbai an
adult Indian Inhabitant Residing at
Sachinam Heights CHS Ltd., 1st
Floor, 278, Tardeo Road, Tardeo,
Mumbai - 400 007.
4. Mr. Suresh B. Patil, of Mumbai
an adult Indian Inhabitant Residing
at Sachinam Heights CHS. Ltd.,
1st Floor, 278, Tardeo Road,
Tardeo, Mumbai - 400 007.
5. Kantilal Ghamandiram
Govani, Indian Inhabitant office
at Trade Centre, Gr. Floor, Kamala
City, Senapati Bapat Marg, Lower
Parel, Mumbai - 400 013.
6. Babu Ravji Shah, Indian
Inhabitant Residing at A2, Om
Shraddha, Tulinj Road,
Nallasopara East, Dist. Palghar-
401209. Trade Centre, Gr. Floor,
Kamala City, Senapati Bapat Marg,
Lower Parel, Mumbai - 400 013.

...Respondents
To,
The Respondent No. 3 to 4
abovenamed,

WHEREAS, Applicant/Original
Defendant abovenamed have
taken out Application dated 19th
July, 2024 i.e. MARJI
APPLICATION NO. 278 OF 2022
IN R.A.D. SUITA NO. 1318 OF
2006 against the Respondents /
Org. Plaintiffs & Respondents
praying that the delay if any, in
filing the above application be
condoned in the interest of justice
and Consent Decree dated
14.08.2006 passed by this Hon’ble
Court passed on the basis of
purported consent terms dated
14.08.2006 in suit be quash and
set aside and the Office be
directed to restore the matter on
file and to decide the same in
accordance with the Law, and for
such other and further reliefs, as
prayed in the Application.

You are hereby warned to
appear before the Hon’ble Judge
Presiding over Court Room No.
13 on 04th floor of Old Building,
Court of Small Causes, Lokmanya
Tilak Marg, Dhobi Talao, Kalbadevi,
Mumbai - 400 002, in person or by
authorized Pleader duly instructed
on the 24th June, 2025 at 2:45
p-m., to show cause against the
Application failing wherein, the said
Application will be heard and
determined Ex-parte.

You may obtain the copy of
said Application from Court Room
No. 13 of this court.

Given under the seal of the Court
this 11th day of October, 2024.

Registrar

Public Notice

Notice is given that I, Mr. A. R. Shah
is surrendering the Safe Deposit Vault
numberd 208 at Indian Bank,
Cumballa Hill Branch which stands in
the name of Ramesh M. Shah,
Bhudevi V. Shah and A. R. Shah. If any
one has any objection to the same
please lodge your claim within 15
days of this advertisement with Payal
Parikh, ANB Legal, DBS Heritage
House, Prescott Road, Fort, Mumbai
400001.
Dated 6th day of May 2025,
for ANB LEGAL
Sd/-
PARTNER

PUBLIC NOTICE
NOTICE is hereby given that (1) Manisha
Sharma alias Manisha Dharmendra Sharma
and (2) Dharmendra Sharma alias Dharmendra
Omdatt Sharma, members of the Dhruv Park
(SVT) Cooperative Housing Society Ltd., are
intending to sell to my clients their flat along
with the shares pertaining thereto more
particularly described in the Schedule
hereunder written, free from all encumbrances,
claims and demands whatsoever. The said
members have purchased the said flat from
the Promoters, M/s. Dhruv Constructions vide
Agreement for Sale dated 23rd May 2005,
registered with the Jt. Sub-Registrar, Borivali
No.2, Mumbai Suburban District under Serial
No. BDR-5/3695/2005 on 26th May 2005. The
Members have reported that the original of the
said Agreement deposited by them with ICICI
Bank in 2005 (against a home loan taken in
respect of the said flat) has been damaged
due to the floods in Mumbai on 26th July 2005
that affected the storage centre of ICICI Bank
which had the original agreement.

All persons / entities having any claim, right,
benefit or interest against or to the said flat
and the shares pertaining thereto or any part
thereof by way of sale, exchange, assignment,
mortgage, trust, lien, gift, charge, possession,
inheritance, bequest, lease, tenancy, licence,
maintenance, easement, Decree or Order of
any Court of law or otherwise of whatsoever
nature are required to make the same known
in writing along with documentary evidence
to the undersigned within 14 days from the
date of publication hereof failing which the
sale shall be effected without any reference
to such claim, if any, and the same shall be
considered as waived and/or abandoned.

THE SCHEDULE ABOVE REFFERED TO
Flat No.B-301, admeasuring 508 sq.ft. (Built
Up) equivalent to 47.21 sq.mts., on the 3rd
floor in the ‘B’ Wing of the building “Shree
Vallabh Tower” of Dhruv Park (SVT)
Cooperative Housing Society Ltd. in the
complex known as Dhruv Park at D'Monte
Lane Extension, Malad (West), Mumbai
400 064 on sub divided plot Sector | bearing
C.T.S.N0.334A, 360, 361, 362 & 577 in
the Village Valnai, Taluka Borivali in the
Registration District of Mumbai Suburban
along with 5 shares of Rs.50/- each bearing
Serial Nos.376 to 380 represented by Share
Certificate No.076.

Mumbai dated this 8th day of May, 2025

FIONA NAZARETH,

Advocate, High Court,

A/, Silver Cloud,

Sundar Nagar Road No.2,

Kalina, Santacruz (E),

Mumbai 400 098.

e-mail: contact@fionanazareth.com

IN THE COURT OF SMALL
CAUSES AT MUMBAI
MARJI APPLICATION NO. 275
OF 2022
IN
R.A.D. SUIT NO. 1322 OF 2006
Deshbhushan Co-operative
Housing Society Ltd. having its
Office Regd. at A-51, Patil Estate,
CS No. 654/D, Malabar and
Cumballa Hill Division, 278, Tardeo
Road, Tardeo, Mumbai - 400 007
Regn.No.BOM/HSG/3755 of 1972)
C.A. Through Person Mr. Babu R.
Shah ... Applicant

(Original Defendant)

Versus
1. Shri. Sanjay Yeshwant Sawant,
Age: 39 years, Indian Inhabitant,
Occupation: Service, Residing at
Room No. A-42, CS No. 654/D,
Malabar and Cumballa Hill Division,
Off Javjee Dadajee Marg, Tardeo
Road, Tardeo, Mumbai - 400 007,
Through his Constituted Attorney
Shri Leeladhar Baburao Mhatre,
Age-38 years, Occupation Service,
Residing at Mhatre House,
Agarwadi, Near Mankhurd Station,
Mumbai-400088. ...Respondent

(Original Plaintiffs)

2. Mr. Suresh B. Patil, of Mumbai
an adult Indian Inhabitant Residing
at Sachinam Heights CHS. Ltd.,
1st Floor, 278, Tardeo Road,
Tardeo, Mumbai - 400 007.
3. Kantilal Ghamandiram
Govani, Indian Inhabitant office
at Trade Centre, Gr. Floor, Kamala
City, Senapati Bapat Marg, Lower
Parel, Mumbai - 400 013.
4. Babu Ravji Shah, Indian
Inhabitant Residing at A2, Om
Shraddha, Tulinj Road,
Nallasopara East, Dist. Palghar-
401209. Trade Centre, Gr. Floor,
Kamala City, Senapati Bapat Marg,
Lower Parel, Mumbai - 400 013.

...Respondents
To,
The Respondent No. 2
abovenamed,

WHEREAS, Applicant/Original
Defendant abovenamed have
taken out Application dated 19th
July, 2024 .e. MARJI
APPLICATION NO. 275 OF 2022
IN R.A.D. SUITA NO. 1322 OF
2006 against the Respondents /
Org. Plaintiffs & Org. Defendants
praying that the delay if any, in
filing the above application be
condoned in the interest of justice
and Decree dated 14.08.2006
passed by this Hon’ble Court
passed on the consent terms dated
14.08.2006 in suit be quash and
set aside and the Office be
directed to restore the matter on
file and to decide the same in
accordance with the Law, and for
such other and further reliefs, as
prayed in the Application.

You are hereby warned to
appear before the Hon’ble Judge
Presiding over Court Room No.
13 on 04th floor of Old Building,
Court of Small Causes, Lokmanya
Tilak Marg, Dhobi Talao, Kalbadevi,
Mumbai - 400 002, in person or by
authorized Pleader duly instructed
on the 24th June, 2025 at 2:45
p-m., to show cause against the
Application failing wherein, the said
Application will be heard and
determined Ex-parte.

You may obtain the copy of
said Application from Court Room
No. 13 of this court.

Given under the seal of the Court
this 11th day of October, 2024.

PUBLIC NOTICE

All persons are hereby informed that, all
Land bearing Survey No. 65, area
admeasuring 0-22-00 + PK 0-01-30
Total area 0-23-30(H.R.) Survey No. 69,
area admeasuring 1-07-30 + PK
0-04-00 Total area 1-11-30 (H.R.),
Aakar 12.94 (Rs) Survey No. 71, Hissa
Mo.1, area admeasuring 1-70-00 + PK
0-05-00 Total area 1-75-00 (H.R.),
Aakar 2.80 (Rs) Survey No. 72, area
admeasuring 0-05-60 (H.R.), Aakar 0.50
(Rs) lying being and situated at Village —
Poman, Tal- Vasai, Dist- Palghar, is
owned and possessed by Mr.
Bhalchandra Chintaman Aacholkar, Mr.
Jayesh Madhukar Aacholkar, Mr. Ajay
Madhukar Aacholkar, Mr. Shyam
Madhukar Aacholkar, Mrs. Shalini
Madhukar Aacholkar, Mr. Nandakumar
Chintaman Aacholkar, Mr. Vinayak
Chintaman Aacholkar, Mrs. Manjulabai
Laxmikant Sonavale, Mrs. Laxmi
Moreshwar Aacholkar, Mr. Sunil
Moreshwar Aacholkar, Mrs. Hemlata
Nandakumar Kumbhar, Mr. Vaibhav
Moreshwar Aacholkar, Mrs. Vaishali
Ravindra Aacholkar, Mr. Omkar Ravindra
Aacholkar, Mrs. Krutika Ravindra
Aacholkar, Mrs. Priti Manohar Aacholkar,
Mr. Rahul Manohar Aacholkar, Mrs.
Rasika Mangesh Kumbhar, Mrs.
Nishigandha Jay Pawer, Mrs. Jayashree
Sadanand Aacholkar, Mr. Mahesh
Sadanand Aacholkar, Mr. Haresh
Sadanand Aacholkar. | am investigating
the title of said land and | have therefore
published this notice calling for claim,
objection, demand, suit if any on said
property. If there is any rights, interest,
right, demand, maintenance, charge,
lease, tenancy, lien, mortgage or any
other claim of whatsoever nature, then
the said claim, demand, charge should be
notified, informed or communicated with
all documentary proof to me at my
address being 201, Jai Bhavani Apt., Pt.
Dindayal Nagar, Besides Parvati
Cinema, Vasai Road (West), Taluka
Vasai, District Palghar, Pin 401202 within
07 days from the date of publication of this
notice and if no such claim and or
objection is notified, If no objection is
raised within the above mentioned
period, they will be given a certificate that
the Ownership rights of this property are
free, unencumbered and valid.

Adv. Pranjali Patil

Sd/-

Registrar

Notice is hereby given that my client is
intending to purchase the Flat No. 40 on
fifth floor, Jay Yashwant Andheri Co-
operative Society Ltd., Yashwant Nagar,
Opp. Shoppers Stop, Plot No. 53, S.V.
Road, Andheri West, Mumbai 400 058
admeasuring 635 sq. ft. built up area
situated at Land CTS No. 583 of Village
Vile Parle West Taluka Andheri in
Mumbai Suburban District (herein after
referred to as the ‘said Flat’) from the
presentowner Mr. Hitesh Dinkar Vora.
As reported by the present owner the
following original documents/
agreements are misplaced, lost and not
traceable of the said flat:
1.0riginal Agreement executed between
the Builders and Mr. Norottambhai
Mangalji Doshi.
2.0riginal Agreement for sale dated
28/04/1977 executed between the
Mr. Norottambhai Mangalji Doshi &
Shri Narendra Kumar Maganlal Shah
and Smt. Pratibha N. Shah jointly.
Except outstanding loan of ICICI Bank,
any other person/s having any claim or
any interest againstinto or upon the said
Flat by way of sale, Agreement, Contract,
Exchange, MOU, gift, lien, mortgage,
loan, charge, lease, tenancy,
occupation, possession, Easement,
inheritance, trust, litigation, right of
residence, maintenance and lis-
pendence are hereby required to notify
the same in writing with supporting
documentary evidence to the
undersigned within 15 days from the
date hereof.
If no claim is received or made as
required hereinabove, it shall be
presumed that any such claim in or on
the said Flat shall be considered as
waived and / or abandoned for all
intents and purposes and the same
shall not be binding on my clientand my
client shall complete the purchase
transaction with the present owner and
the said transaction will be completed
without having any reference to such
claim if any and same shall be
considered as waived.
Sd/-
Advocate Mahavir K Rambhia
Woodland Crest, First Floor, Opp. Vijay
Nagar, Near Palloti Church
Marol Maroshi Road, Marol,
Andheri (E), Mumbai 400 059
Place: Mumbai,
Date: 08/05/2025

MUMBAI DEBTS RECOVERY
TRIBUNAL NO. 3
MINISTRY OF FINANCE,
GOVERNMENT OF INDIA,
SECTOR 30A, NEXT TO
RAGHULEELA MALL, NEAR
VASHI RAILWAY STATION,
VASHI, NAVI MUMBAI-400703

RP No. 229 OF 2018

ICICI BANK LTD.
...Certificate Holder

V/s
MRS. INDIARA VASUDEO PATIL &
ORS. ...Certificate Debtors
NOTICE FOR SETTLING THE
SALE PROCLAMATION

(CD 1) MRS. INDIARA VASUDEO
PATIL

KALPLATA NIWAS, HOUSE NO.
414, GROUND FLOOR, NEAR
RADHA KRISHNA MANDIR,
VILLAGE KOPARKHAIRANE,
NAVI MUMBAI- 400701.

(CD 2) MR. NITIN VASUDEO PATIL
KALPLATA NIWAS, HOUSE NO.
414, GROUND FLOOR, NEAR
RADHA KRISHNA MANDIR,
VILLAGE KOPARKHAIRANE, NAVI
MUMBAI- 400701.

(CD 3) MRS. KALPLATA VASUDEO
PATIL

PLOT NO. 34, SEC-4A, VILLAGE
KOPARKHAIRANE, NAVI MUMBAI-
400701.

(CD 4) MR. SHIRISH VASUDEO
PATIL

KALPLATA NIWAS, HOUSE NO.
414, GROUND FLOOR, NEAR
RADHA KRISHNA MANDIR,
VILLAGE KOPARKHAIRANE,
NAVI MUMBAI- 400701.

Whereas the Hon'ble Presiding
Officer has issued Recovery
Certificate in O.A. No. 915 of 2016
to pay to the Applicant Bank /
Financial Institution a sum of
20,27,092.73 (Rupees Twenty
Lakhs Twenty Seven Thousands
Ninety Two and Paise Seventy
Three Only) alongwith interest and
cost, and

Whereas you the CDs have not
paid the amount and the
undersigned has attached the
under-mentioned property and
ordered its sale.

Therefore, you are hereby informed
that the 11/06/2025 has been fixed
for drawing up the proclamation of
sale and settling the terms thereof.
You are hereby called upon to
participate in the settlement of the
terms of proclamation and to bring
to the notice of the undersigned
any encumbrances, charges,
claims or liabilities attaching to the
said properties or any portion
thereof.

SCHEDULE OF IMMOVABLE/
MOVABLE PROPERTY

PLOT NO. 34, KALPLATA
APARTMENT, ADMEASURE 99.60
SQ MTS., SEC-4A, VILLAGE
KOPARKHAIRANE, NAVI MUMBAI-
400701.

Given under my hand and the seal
of the Tribunal on 21/03/2025.

(DEEPA SUBRAMANIAN)
Recovery Officer-Il
Debts Recovery Tribunal-3

Mumbai

www,freepressjournalin
PUBLIC NOTICE

Notice is hereby given that the original Share
Certificate No. 10 dated 8th March 1976, for|
five shares of (50/- each, bearing distinctive
numbers 46 to 50, issued by Adityaman
Co-operative Housing Society Ltd. in the
joint names of Mr. Jineshwar Rajulal Jain
(deceased) and Mrs. Pushpadevi Jineshwar
Jain, for Flat No. A-13, has been lost/
misplaced. A request has been made for
issuance of a duplicate share certificate.
Any person having a claim or objection should
inform The Secretary, Adityaman Co-operative
Housing Society Ltd., Kantinagar, J.B. Nagar,
Andheri (East), Mumbai — 400059, in writing
within fifteen days from the publication of
this notice. Failing which, the Society will
issue a duplicate share certificate without
further notice.
Date: 08/05/2025
Place: Mumbai For and on behalf of
Adityaman Co-operative Housing
Society Ltd.
Sd/-
Hon. Secretary

PUBLIC NOTICE

Notice is hereby given to all that
my clients viz. MR. JIMMY
PARAMJEET SINGH RAJPUT is
owner of Flat no. 604, Tower No. 5,
Wing “E”, Cypress Co-operative
Housing Society Limited, Cypress
Runwal Greens, Village Nahur,
Mulund Goregaon Link Road,
Bhandup (W), Mumbai — 400078,
who has represents that previous
original registered linked
documents i.e. (1) AGREEMENT
FOR SALE DATED 26.07.2014
EXECUTED BETWEEN M/S
RUNWAL HOMES PRIVATE
LIMITED A COMPANY
THROUGH ITS AUTHORIZED
SIGNATORY MR. SACHIN
BATTALWAR AND MR. RAMMY
PARAMJEET SINGH RAJPUT &
Mr. JIMMY PARAMJEET SINGH
with Stamp duty and
registration receipt (KRL-2-
7639-2014) in respect of Flat no.
604 has been lost / misplaced.

All persons claiming any interest
in the said Flat or any part thereof
by way of sale, gift, lease
inheritance, exchange mortgage,
charge, lien, trust, possession,
easement, attachment or
otherwise however are hereby
requested to intimate the same to
the undersigned at Off. 502, 5th
Floor, Shiv Sadan -2, Shiv Colony,
Sector — 1, Airoli, Navi Mumbai —
400708, within 14 days from the
date of hereof, failing which it shall
be presumed that there is no claim
over the said property.
Adv. Annasaheb S. Shedge,
Bombay High Court,
Mumbai,
Mobile No. 9594995134.

NOTICE is hereby given that M/S GOLD MEDAL
ELECTRICALS PVT LTD, a company incorporated
under the Companies Act, 1956, THROUGH ITS
DIRECTOR SHRI KAPIL J. JAIN, having its office at
A302, Kemp Plaza, Mind Space, Chincholi Bunder,
Malad (West), Mumbai-400 064, owns an immovable
property described as follows:
DESCRIPTION OF PROPERTY

ALL THAT piece and parcel of Land admeasuring
866.25 Square metres, of Survey No. 57 Hissa No 5,
assessed at Rs. 0.81 Paise along with constructed
building No. 05 having ground and one upper floor
admeasuring 452.5 sq. Meters on the ground floor and
353.66 sq. Meters on the first floor, thus totaling
aggregating 806.16 sq. Meters or thereabouts lying
and situated at Village Sativali, Taluka Vasai, District
Palghar, within the area of Sub-Registrar Vasai No. 1 to
6

If any person or institution claims to have any charge,
encumbrance, right, interest, or any other entitlement
of any nature over the said property or any part thereof,
they should provide written objection along with proof
of documents to the undersigned at the following
address within 15 days from the date of publication of
this notice:

R.N.102, Shweta Niwas, Siddharth Nagar, Taki Road,
Nallasopara (East), Tal - Vasai, Dist— Palghar, 401209.
In case no written objection with supporting documents
are received within the said 15-day period, we willissue
a no objections certificate regarding said immovable
property. Sd/-

Manish P. Jadhav

Date: 08/05/2025 (Advocate High Court)

PUBLIC NOTICE
NOTICE is hereby given that on behalf of our
client/s, we are investigating the right, title and
interest of MRS. INDRA PREM MANGHANI in
respect of her Premises more particularly
described in the Schedule hereunder written.
Any person having any claim in, to or over
the Premises or any part thereof described in
the Schedule hereunder written by way of sale,
exchange, mortgage, charge, gift, trust,
inheritance, possession, lease, sub-lease,
assignment, transfer, tenancy, sub-tenancy,
bequest, succession, license, maintenance,
lis-pendens, loan, advances, lien, pledge,
orders, judgments or decrees passed or issued
by any Court, Tax or revenue or statutory
authorities, attachment, settlement or
otherwise howsoever is hereby required to
make the same known in writing to the
undersigned at 5th Floor, Durga Chambers, 40
Waterfield Road, Bandra (West), Mumbai -
400050, within fourteen (14) days from the
date hereof, otherwise it will be presumed that
there do not exist any claims and the same, if
any, will be considered as waived or
abandoned and not binding on our client/s.
THE SCHEDULE ABOVE REFERRED TO:
a) Residential Flat bearing No.3A & 4A
admeasuring 1325 square feet built up area on
the 3rd&4thfloor together with the right to use a
terrace admeasuring 663 square feet built up
area on the 5th floor alongwith the right to use
and occupy 1 stilt car parking space/s in the
building known as “NEELKANTH" belonging to
Bandra Neelkanth Premises Co-operative
Society Limited standing on the property
bearing Plot No.24 and C.T.S. Nos.C/709,
C/710 & C/711 of Village Bandra “C" and
situated at Carter Road, Bandra (West),
Mumbai — 400050 and in the Registration
District of Mumbai Suburban; and
b) Five Fully paid-up shares of Rs. 50/-
(Rupees Fifty Only) each in the Bandra
Neelkanth Premises Co-operative Society
Limited, bearing Distinctive Nos.71 to 75 (both
inclusive) held under Share Certificate No.15
dated 13thJune, 1982.
MUMBAI DATED THIS 08th DAY OF MAY,
2025.
Sd/-
Pranjal Dave
Gradea Sal
Advocates & Solicitors

PUBLIC NOTICE

Notice is hereby given to all that
my clients viz. MRS. SEEMA
DEEPAK BACHHAS is owner of
Flat no. 401, 4th Floor, A — wing,
Building name DLH ‘Orchid’,
Apna Ghar Unit No. 13 Co-
operative  Housing Limited,
Village Oshiwara, Lokhandwala
Complex, Andheri (w), Mumbai —
400053, who has represents that
previous original registered
linked documents ie. (1)
AGREEMENT FOR SALE
DATED 16.02.2015 EXECUTED
BETWEEN M/S DEV LAND
AND HOUSING PRIVATE
LIMITED AND MRS. SEEMA
DEEPAK BACHHAS with stamp
duty and RR No. 1582 dated
16.02.2015 (Sr. No. BDR) in
respect of Flat no. 401 has been
lost / misplaced.

All persons claiming any interest
in the said Flat or any part thereof
by way of sale, gift, lease
inheritance, exchange mortgage,
charge, lien, trust, possession,
easement, attachment or
otherwise however are hereby
requested to intimate the same to
the undersigned at Off. 502, 5th
Floor, Shiv Sadan -2, Shiv
Colony, Sector — 1, Airoli, Navi
Mumbai — 400708, within 14 days
from the date of hereof, failing
which it shall be presumed that
there is no claim over the said
property.
Adv. Annasaheb S. Shedge,
Bombay High Court,
Mumbai,
Mobile No. 9594995134,

PUBLIC NOTICE

NOTICE is hereby given that on behalf of our
client/s, we are investigating the right, title and
interest of MR. RAJESH PREM MANGHANI &
MR. AMIT PREM MANGHANI in respect of
their Premises, inherited from late Mr. Prem G.
Manghani, more particularly described in the
Schedule hereunder written.

Any person having any claimin, to or over the
Premises or any part thereof described in the
Schedule hereunder written by way of sale,
exchange, mortgage, charge, gift, trust,
inheritance, possession, lease, sub-lease,
assignment, transfer, tenancy, sub-tenancy,
bequest, succession, license, maintenance, lis-
pendens, loan, advances, lien, pledge, orders,
judgments or decrees passed or issued by any
Court, Tax or revenue or statutory authorities,
attachment, settlement or otherwise
howsoever is hereby required to make the
same known in writing to the undersigned at 5th
Floor, Durga Chambers, 40 Waterfield Road,
Bandra (West), Mumbai - 400050, within
fourteen (14) days from the date hereof,
otherwise it will be presumed that there do not
exist any claims and the same, if any, will be
considered as waived or abandoned and not
binding on our clients.

THE SCHEDULE ABOVE REFERRED TO:
a) Residential Room and Bathroom with open
car parking space (3/4 enclosed) i.e. being
Closed Garage admeasuring approximately
180 square feet carpet (approximately 215
super built up area) on the ground in the
building known as “NEELKANTH” belonging to
Bandra Neelkanth Premises Co-operative
Society Limited standing on the property
bearing Plot No. 24 and C.T.S. Nos. C/709,
C/710 & C/711 of Village Bandra “C" and
situated at Carter Road, Bandra (West),
Mumbai — 400050 and in the Registration
District of Mumbai Suburban; and
b) Five Fully paid-up shares of Rs. 50/- (Rupees
Fifty Only) each in the Bandra Neelkanth
Premises Co-operative Society Limited,
bearing Distinctive Nos.96 to 100 (both
inclusive) held under Share Certificate No.21
dated 13th June, 1982.

MUMBAI DATED THIS 08th DAY OF MAY,
2025.
Sd/-
Pranjal Dave
Gradea Sal
Advocates & Solicitors

PUBLIC NOTICE

By this Notice Public in General is informed
that my clients 1) SMT. USHA CHAMPAKLAL
PANCHAL, 2) MR. KARAN CHAMPAKLAL
PANCHAL, 3) MS. SALONI CHAMPAKLAL
PANCHAL and 4) SMT. LEELABEN RAMNIKLAL
PANCHAL, all residing at Flat No. 603, Isra
Building, Mahavir Millennium. Pokharan
Road No.2, Next to Garden Enclave, Vasant
Vihar, Thane (W) 400610, state that Mr.
Champaklal Ramniklal Panchal and Mrs.
Usha Champaklal Panchal, co-owned the
residential premises as mentioned herein
under. Upon the demise of Mr. Champaklal
Ramniklal Panchal, he is survived by the
following legal heirs - 1) Wife - SMT. USHA
CHAMPAKLAL PANCHAL, 2) Son MR. KARAN
CHAMPAKLAL PANCHAL, 3) Daughter MS.
SALONI CHAMPAKLAL PANCHAL and 4)
Mother - SMT. LEELABEN RAMNIKLAL
PANCHAL, as his only legal heirs of his 50%
undivided shares in the said premise.
Late Mr. Champaklal Ramniklal Panchal
leaving behind him 1) Wife SMT. USHA
CHAMPAKLAL PANCHAL, 2) Son MR. KARAN
CHAMPAKLAL PANCHAL, 3) Daughter
MS. SALONI CHAMPAKLAL PANCHAL and
4) Mother SMT. LEELABEN RAMNIKLAL
PANCHAL, as his only legal heirs, in respect
of his 50% undivided shares in the Said
Premises. Apart from these legal heirs, if any
of the person/persons, other legal heir/s,
Financial Institution/Banks have any right,
in and upon the said premises, by way of
any heirship, encumbrance, mortgage, Gift,
Lease, Maintenance, Security, Agreement for
Sale, Sale Deed etc., hereby informed them
to raise their Claim in writing within 15 days
in the office of undersigned, from the date
of publication of this notice along with all
the original relevant documents and papers,
if no any claim received from any person/s,
legal heirs, financial institution/bank within
stipulated period, the said premises free
of all encumbrance, objections will not be
considered which will receive after stipulated
period, please take note of it.

SCHEDULED OF PROPERTY
Flat No. 603, admeasuring about 53.34 sq.
mtrs. carpet area (including area of balcony,
nitch, door and window sills), on the 6*" Floor in
building known as ISRA of the society popularly
known as MAHAVIR MILLENNIUM IMPERIA
CO-OPERATIVE HOUSING SOCIETY LTD., in
the complex popularly known as MAHAVIR
MILLENNIUM, standing on the Survey No.
280/1(p), 4(p).289/2(p).415(p) lying being and
situated at Village Majiwade, Vasant Vihar,
Pokharan Road No. 2, Thane (W) - 400610
Date 8/5/2025

sd/-
Adv. Deepak B. Rane
301, 3 FLOOR, RAJAN NIWAS, OPP. AWAJ
RADIO, EDULJI ROAD, CHARAI TEMBI NAKA,
THANE-400601

PUBLIC NOTICE

NOTICE is hereby given to the
public at large that | am investi-
gating the title of 1) MR. BABA
SANTOSHDAS ISHWARDAS
UDASIN & 2) THE SINDHI
IMMIGRANTS CO-OPERATIVE
HOUSING SOCIETY LIMITED,
for the redevelopment of below
mentioned property more particularly
described in the Schedule hereunder
written free from all encumbrances,
mortgages and with marketable title.

Any person or persons having or
claiming any right, title claim,
demand or interest in respect of the
said property or to any part thereof
by way of sale, exchange, mortgage,
lease, lien, charge, gift, inheritance,
share, possession, easement,
trust, bequest, assignment or
encumbrance of whatsoever nature
or otherwise are hereby requested
to intimate to the undersigned in
writing at the address B-104,
Bandhutva CHS LTD, Vakola Bridge,
Datta Mandir Road, Santacruz East,
Mumbai- 400055 of any such claim,
accompanied with all necessary and
supporting documents within 14 days
from the date of publication hereof,
failing which the undersigned
shall proceed further without any
reference or regard to any such
purported claim or interest and it
shall be deemed to have been
waived off to all intents and purposes.

THE SCHEDULE OF PROPERTY
ABOVE REFERRED TO

All that piece or parcel of land
admeasuring 867.10 sq. mtrs as
per P.R. Card bearing Plot No. 20,
C.T.S. No. 408 situated at the Sindhi
Immigrants CHS LTD., Chembur,
Mumbai- 400 071 of Village
Chembur, Taluka Kurla along with
the building standing thereon in the
registration district and sub-district of
Mumbai and Mumbai suburban and
bounded as follows:
On or towards the North:

B.M.C Road
On or towards the South:

Hemu Kalani Road
On or towards the East:

Plot No. 161 of SICHS
On or towards the West:

B.M.C. Road

Date: 08/05/2025 sd/
Sweety A. Dedhia

Advocate




FORM G (RE- PUBLICATION)
INVITATION FOR EXPRESSION OF INTEREST FOR
GREATER KAILASH HOSPITALS PRIVATE LIMITED

OPERATING IN HOSPITAL ACTIVITIES ATIND-DRE (MADHYA PRADESH)
| Unides sulb-repukation (1) &f regilation F6& of the Insalvency and Bankrigtey Boanrd of India
[Imdakeency Fedolation Pretess for Corparale Persons) Repulations, 2008)

EN RELEVANT PARTICULARS
| 1 | Hama of the corporate dabtar Girnater Kallash Hospitals Private Limited
| | alang with PAN & CENS LLP Na, Cin: L5 I0OMP20EPTCOZ1307
| F'.ﬁ.l"-l FI.P-IJC" _-.':Ilil'.nf‘-l
Reglstored office: 11/2 Old Palasia Groater

| 2 | Address of the registered offica
| Kailash, Infore, Madivs: Pradesh,

| | Irefea, 452001

{3 AL o watei T

| 4. | Dotails of place whers majonty of Hospital Address: 11,2 Ol Palasin Greater

| Timeerd et are located Kailesh, Indore, Madhya Pradesiy

1 | Iniia, 452001 :

| B | Installed capacy of masn products, | Thee GO is maree than 100 beddad

| SEryitEs mulEpeciaity hospital, spread sondss and
areE of 22,6189.3 50 1t along with buEding

| | having a buit-up-area of GE500 =g, fi.

| B | Quantity and value of man products’ | A% per the Bt aailable Audied inancal

gtataments far Fnmanciasd Year epded on
Fist March 2024, tosal resvenua from the
pperakicns of hospitad stocd A appron
| INR 558.45 Lacs.
"n‘S- PeET ':|'|E £ ""l"I'I'-EIEIE"I prodaced by [r"-"'
suspended management, ther ane 110
Hriployees and workmen warking for GO
| ] Bs o CIRP WI’I" 'I"-:l'II:El'l'IE"" IﬂFl'I.IE
| 8. | Further cotalls including kast svailabia] Complatd details may b saught by
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(T in Crore)

PUBLIC NOTICE For three months ended For the year ended
Notice is hereby given that Share Certificate of the Bank mentioned below has Sr. Particul
: : \ articulars 31.03.2025 31.03.2024

been reported lost/misplaced/stolen and the registered holder/claimant No. 31.03.2025 31.12.2024 31.03.2024 U U
thereof have requested forissue of duplicate share certificate: (Audited) (Audited)

. Name of Shareholder / ) Shfa_\re Distinct}ve L 1. | Total Income 2,194.46 2,073.50 1,815.59 8,145.56 7,089.22
No. Claimant Folio No.|Certificate|  Jlo- 9% | shares 2. |Net Profit for the period before Tax 339.48 27222 35233 1,369.59 1,728.11

1. |Vilay Kumar Gupth (Deceased){0116652] 7602 | 6393991- | 1500 3. | Net Profit for the period after Tax 247.01 221.17 260.58 1,040.45 1,284.69

e Ce (e e 4. | Total Comprehensive Income for the period 243.95 220.51 260.84 1,038.09 1,280.83

In case any person has any claiminrespect of the said shares/any objection(s) 5. | Paid up Equity Share Capital 98.78 98.78 98.78 98.78 98.78
for the issuance of duplicate certificate in favour of the above stated N B B
shareholder(s)/ claimant(s), he/she/they should lodge their claim or objection 6. | Other Equity Excluding Revaluation Reserve 5,781.40 5,039.63
LT i flgtifn°fsp‘r‘i'§i‘323”b‘;f e ';g;'l‘(:ei'n'frg:;‘g;: Loy 7. | Earnings Per Share (Face value ofZ 10 /- each) : 25.01 2239 26.38 105.33 130.06
certificate, duplicate share certificate/letter of confirmation will be issued. Basic ()* and Diluted )*

The public is hereby cautioned against dealing in any way with the above
mentioned certificate(s).

For Punjab National Bank

Date: 06.05.2025 (Bikramjit Shom)

*Basic and Diluted EPS are not annualised for the interim periods.

Summarised Standalone Financial Results of the Company is as under:

(T in Crore)

Place: Indone For Greates Kailash Hospitals Prndate Limibec

FORM NO. CAAZ
(PURSUANTTO SECTION 230 {5) OF THE
COMPAMIES ACT, 2013 AND RULE & AND 15)
BEFORE THE HON'BLE NATIONAL COMPANY
LAW TRIBUNAL
CHENNAI BENCH AT CHENNAI
CP{CAALTB(CHEY 2025 IN
CA{CAR)/49(CHE) 2024 AND
IM THE MATTER OF SCHEME OF
ARRANGEMENT
BETWEEN
RAMPRASAD TUBES AND BARS PRIVATE
LIMITED (TRANSFEROR COMPANY)
WITH
IMPEL FERROCAST PRIVATE LIMITED
(TRANSFEREE COMPANY) AND
THEIR RESPECTIVE CREDITORS AND
MEMBERS
RAMPRASAD TUBES AND BARS PRIVATE
LIMITED
A comipany incorporaied wnder the proisdans of

Place: New Delhi Company Secretary . For three months ended For the year ended
No. Particulars 31.03.2025 31.12.2024 31.03.2024 3(‘:‘3:::‘:)5 3(}\3:“2:23)4
1. | Total Income 2,085.41 1,975.30 1,763.63 7,774.00 7,037.25
B a"ﬁ -]'ﬂ!'ﬁ ﬂﬁm HE‘Q‘HHHI Office, SUI’EHdI’BHEQEf Eeghn‘ 2. Net Profit for the period before Taxes 339.08 278.22 357.01 1,374.10 1,732.76
Bank of Baroda  Phone ; 02752-350018/22 3. | Net Profit for the period after Taxes 252.19 225.37 264.99 1,044.89 1,289.07
The Bank of Baroda imvites offers for commercial premises on lease basis from the a) The aforesaid consolidated financial results of Mahanagar Gas Limited (“the Holding Company”) and its subsidiaries (referred

wners | Power of attormey holders of premises preferably o ground finor with carpel
areg of 1080 to 1330 sq.ft. for shiffing its DOLIYA Branch [Taluka; Sayla, Dist
Surendranagar | to dltemate preméses with all faciliies ncheding adequate parking, 3-
phase power supply ate. in following area [ locality) in order of praference of Doliva Dest b)
Surendranagar [Gugarat)

{i}Within radius of 1 KM of existing Branch i.e Bank of Baroda Doliya
Branch, NrRamdevpir Mandir, Doliya Taluka Sayla Dist Surendranagar

The premiges shall be ready for ocoupation or Open Plof which Bcely io be ready for
oocupation within & period of 3 to4 months. Premises musi be having Municipal Approval
for: commencial use: The intending offerers: shall submit their offers in single sesked
arvelope duly super-scribing “Tender = for premises on lease for shifting DOLIYA d)
Branch at DOLIYA" containing two separale sealed covers superscribed
“Technical Bid™ and “Price Bid”™ to “The Regional Manager, Bank of Baroda,
Surendranggar Regional Office, Fourth floor Millennium Plaza-2, Upasna Circle,
Wadhwan, Surendranagar, Gujaral = 363 002 ™ on or before 29.05.2025 up 1o 3:00
PM. Priorty would be ghien o the pramises belonging to Public Sector Units | Gowt,
Departments, For details pleasa log in on tender section of our web sila
www. bankofbaroda.in or visit our Doliya Branch Dist Surendranagar. The Bank
resenves its nght to accepl or reject ay offer wihoul assigning reasons thersaf,

Regional Manager, Surendranagar Region

m Protium Finance Limited
(Formerly known as Growth Source Financial Technologies Ltd.)

together as “the Group”) were reviewed and recommended by the Audit Committee and approved by the Board of Directors at
their meetings held on May 06, 2025.

The limited review as required under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
has been completed by the auditors of the Company.

c) The above is an extract of the detailed format of quarterly Financial Results filed with the Stock Exchanges under Regulation 33
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The quarterly Financial Results in SEBI format are
available on the websites of the Stock Exchanges (www.bseindia.com and www.nseindia.com) and on the Company’s website
(www.mahanagargas.com).

The Board of Directors, at its meeting held on May 06, 2025, has proposed a final dividend of ¥ 18.00 per equity share of face value
% 10.00 each for the financial year ended March 31, 2025. This is in addition to the interim dividend of ¥ 12.00 per equity share
paid during the year. With this, the total dividend for the year is ¥ 30.00 per equity share of face value ¥ 10.00 each. The proposal is
subject to the approval of shareholders at the Annual General Meeting to be held and if approved would result in a final dividend
cash outflow of approximately I 177.80 Crores.

e) The figures for the previous year / periods are re-arranged / re-grouped, wherever considered necessary.

For and on behalf of the Board of Directors of Mahanagar Gas Limited

Sd/-

Ashu Shinghal
Managing Director
DIN: 08268176

Place: Mumbai
Date: May 06, 2025

LAKHAJIRAL ROAD BRANCH :

THIS 15 A PUBLEC ANMOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT
AND DDES NOT CONSTITUTE AN INVITATION OR OFFER TO ACOURE, PURCHASE DR SUBSCRIBE TD SECURITIES.
THIS PUBLIGC ANNDUNCEMENT 15 NOT INTENDED FOR FUBLICATION DR DISTRIBUTHIN, DIRECTLY OF INDEREGTLY
(UTSIDE INDIA, INTIAL PUBLIC OFFER OF EQUITY SHARES ON THE SME PLATFORM OF MSE (“NSE EMERGE™) IN
COMPLIANCE WITH CHAPTER X OF THE SECURITIES AHD EXCHANGE BOARD OF INDIA (155UE OF CAPITAL AND

Companiss act, 1958 and having its Registerad
Dffice at 289 Sathy Road, Kupmathar Pudur Past,
kovilpalayam Yia, Coimbatare, Tamilnadu -
541107, Represented by its Director. Mr. 5.
Lelvara) ... st Petitiomer (Transheror Company
WITH

IMPEL FERROCAST PRIVATE LIMITED
i comipany inorporated under the provisions of
Lompanies act, 2073 and having its Registered
Office at Door No. B/59-305F o B18/1 B2
Lamnaickenpalayam No4, Yeerapandi {Po),
Lnimbatore, Tamal Madu - 541079, Represenied
by its Director
Mz, N.Ravipadmanabhan

.. and Petitioper/ Transferes Company

NOTICE FOR SAMCTION OF THE SCHEME

Al the concerned authorities
HOTICE is hereby glven that by an Order dated
23.04.2025, the National Company Law fribunal,
Chennai Bench ("HELT") has ordered o lssue
notices regarding the sanction of 3cheme of M/s.
Ramprasad Tubes and Bars Private Limited
["Transferoe (o' and Mys impel Ferocast Private
Limited, {Transferee (o) to the authorities
eopcerned ba receive heervations, I anmy within
M days from the date of the receipt of the notice.
Further, the NCLT has fiaed the date-of bearing
the Petition for sanction of the scheme on
28052025 and farther directed to tssue public
annauncement of the hearing in “Financial

Nirlon Knowledge Park (NKP) B-2, Seventh Floor, Pahadi Village, Off. The Western
Express Highway, Cama Industrial estate, Goregaon (E), Mumbai, Maharashtra-
400063

POSSESSION NOTICE
(U/S 13(4) & As per Appendix IV read with rule 8(1) of the
Security Interest Enforcement Rules, 2002)

WHEREAS, The undersigned being the Authorized Officer of the Protium Finance Limited
(ERSTWHILE Growth Source Financial Technologies Ltd.) (“hereinafter referred to as “Protium
Finance Limited”) under the Securitization and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) (SARFAESI Act) and in exercise
of powers conferred under Section 13 (2) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002, issued a Demand Notice dated 04" Oct 2024 calling upon the
Borrowers NEW NARESHKUMAR JETHANAND Through Its Proprietor KOMALBEN
JASUJA & Co-Borrower 1 KOMALBEN JASUJA, 2 SHANTILAL JASUJA , in respect of loan
account bearing No. GSO053EEL736840 to repay the amount mentioned in the said notice
being INR 31,65,627/- (Rupees Thirty One Lakh Sixty Five Thousand Six Hundred
Twenty Seven Only) as on 03" October, 2024 within 60 days from the date of receipt of

the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under sub- section 4 of section 13 of the
said Act read with rule 8 of the Security Interest Enforcement Rules, 2002 on this 06™ day of
May, 2025.

The borrowers in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Protium Finance
Limited, for an amount of INR 31,65,627/- (Rupees Thirty One Lakh Sixty Five Thousand
Six Hundred Twenty Seven Only) as on 03" October, 2024 and further interest thereon,

&ir Lakahjiraj Road, Rajkot

Eantnflndli BOI j{k Tel. Mo, : 0281 - 2227624, 2231743
ISee Rule 8(1)] Possession Notice

Whereas the undersigned being the authorsed officer of the Bank of India under
the Securitzation and Recanstruction of Financial Assets and Enforcemant of Security
Interest Act 2002 and in exercise of powers conferred under section 13(12} read with
rule 3of the Sacurity intaras! (Enforcament) Roles, 2002 issued 3 damand notice dated
0E.03.2025 calling upon the Ws. Dilip Cloth Stores (Parinership Firm) and
Pariners as well as Guarantors 1. Late Mrs. Ramaben Eameshbhai Hariyani
{Legal Heir Nirabbhai Bharatbhai Hariyani), 2. Mr. Bharathumar Marotamdas
Hariyani, 3. Mr. Jagdish Narotamdas Hariyani, 4. Mr. Nirabbhai Bharatbhai
Hariyani 12 rapay the amount menstioned in the notice being Re. 35,18.220.34 (Rs.
Thirty Five Lakh Eighteen Thousand Two Hundred Twenty and Paisa Thirty Four)
Plus inferest from 28.02.2025 within &0 days from the date of the receipt of the said
folice,

Mis. Dilip Cloth Stores (Parinership Firm) and Pariners as well as Guarantors
1. Late Mrs. Ramaben Rameshbhai Hariyani (Legal Heir Nirabbhai Bharatbhai
Hariyani), 2. Mr. Bharatkumar Narotamdas Hariyani, 3. Mr. Jagdish Marotamdas
Hariyani, 4. Mr. Nirabbhal Bharatbhal Hariyanl having failed to rapay the Amount
Mofice is hereby given io the borrower and ihe public in genersl that the undersigned
has laken possession of ihe properdy descabed hersin below in exercise of powers
conferted on bim under seb-saction (4) of saction 13 of Acl read with nuba & of the
sacunty interast Enforcament) Rules, 2002 on this 05th day of May 20235 of the year.

The outstanding amount in the accownt as on dale s Rs 35,18,220.34, The
borrowar in pasticularand the public in geners & hereby cautionad not 1o deal with the
properly and any deslings with the property will be subject o the charge of the Bank of
India, Lakhajiraj Road Branch for an amourt Bs, 35,18,220.34 and interesi therson

MSCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED “(Mease span
. : inis A Ciode
Accreti®n | ACCRETION PHARMACEUTICALS LIMITED | e
Pharmaceaticaly Limited Carporal® ldendification Numbar [CIN): U21008GI2023PLE146E45 o

Accretion Frammaceyticals was meomoraad in the vear 2012, our Promioters My Harshad Narobhal Raihod, Mr Vel fishok Bumar Pael, M My Popatial
Sooirm-and e Hardkk Makundbhgel Prajapati came togesen to establish & pheemacetics manulschmng unil, with wision fo provide healh cars procucts thit
match intemaionat qualky standands at compedive prce. This, the foundation of "cereion PFhamaceutcak” was faid down, which wes staried as a Parinenshin
Frn under the Parinership Act, 1032 {*Parinarship Act”) in the name and shye of *M's Accretion Pharmacauticals™, pursuand to a dzed of parinership daled
|[|u:.en1:la 18, 212, Dur rr|.=r|.h"err: facity wiech & curently incaed al 28 & 20 Xewlon Ind Fark 1, BH, Intas Pharmaceuticaks, Wasna Chacharvadi,
{ Atrnudsbad, Sanand, Gojar 3822713, comemuniad s manulaciorng operafons myear 2004, Therealler pursuam bo g msohion passed by the partnes of As
Accretion Pharmacouticats o Octobar 16, 2023 e Parlnersfip Frm was corwerted o a Limiled Compaery undir Part | (Chagries 2000 of e Companies Acl,
20713 in e e O Wecretion Pharmacesicals Limied” and a ceriicae of rcoporadon deed Novemier 29, 2020 was issued Dy Ihe Regestan of Gompanies,
Criral Registation Genlre, 1 and on behat of the pnisdetional Bagisiiar of Companies

Regd. Oflice : 79 Xcelon ing Park 1, B/H, Insas Pharmaceuticals, Vasna Chacharved|, Ahmedadad. Sanand, Gujarat, India; 382213
Tel Ho.o +497-97148 82989, E-mall; compliznceimaccrefionphama.com | WebsHe: hitp:www accrelipnphamng,com
Condact Persan: M= Bhavika Dheval Makada, Company Secretary & Complance Qdfipers
THE PROMOTER OF THE COMPANY ARE MA. HARSHAD NANUBHAI RATHOD, MR. VIVEK ASHOK
HUMAR PATEL, MA. MAYUR POPATLAL SOJITRA, AND MR. HARDIK MUKUNDEHAI PRAJAPATI

THE ISSUE

[MITIAL PUBLEC OFFER OF 2046000 EGUITY SHARES OF FACE VALUE OF ¥ 10/- EACH (THE "EQUITY SHARES") OF ACCRETION
i PHARMACEUTICALS LISITED {"0UR COMPARNY" OR "ACCRETION™ OR “THE ISSUER") AT AN 1SSUE PRICE OF RS, [+] PER EQUITY SHARE FOR
{ CASH, AGGREGATING UP T0 RS. [= ] LAKHS [“PUBELIC ISSUE") OUT OF WHICH 1,47 600 EGUITY SHARES OF FACE VALUE OF RE. 10 EACH, AT
AN I15EUE PRICE OF AS. [+] PER EQUATY SHARE FOR CASH, AGGREGATING AS. [=] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE
MARKET MAKER TO THE FSSUE (THE “MARKET MAKER RESERVATION PORTIONT). THE PUBLIG ISSUE LESS MARKET MAKER RESERVATION
PORTION ILE., IBEUE OF UFTD 27,98,400 EQWITY SHARES OF FAGE YALUE OF RS. 10 EACH, AT AN 155UE PRICE OF RS, |=] FER EQUITY
SHARE FOR CASH, AGGREGATING UPTO RS, [+] LAKHS I'5 HEREIN AFTER REFERRED TO AS THE “NET ISSUE". THE PUBLIC ISSUE AND NET
ISSUE WILL COMSTITUTE 26,50 % AND 25.17% RESPECTIVELY OF THE POST-8SUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY

PRICE BAND: RS. 96.00 to RS. 101.00 PER EQUITY SHARE OF FAGE VALUE OF RS. 10.00 EACH

Bxpress"[All India Editicn) and in "Malal Malar "
Tamil {Tamilnadu Edition] nat bess than 10 days
before the aforesaid date fixed for hearing,
In pressdance of the said Orders and as directed
thersin notice is hereby given o the autharities
concerned-Registrar of Companies, Coimbatore,
Regional Director, Southern Begion, and the
Income Tax Department-Corporate Circle 1,
Laimbatore

1. Copies of the afaresaid Stheme, and of the
statement under Section 230 of the Companies
fct, 2003 read with Section 102 of the Companies
Act; 23 and Rule & of the Companies
[Compromises, Arrangements and
Amalgamations) Rulbes, 2016 can be obfaned
free of charge at the Registered Mffice of the
Lompany respectively or from their Coursel
MrAG.Sathyanarayana, Advocate having office
at Nou F-13, Mookambsia Cormpilex, No /4, Lady
Desika Road, Mylapoee, Chennai -600004.
iy representatians to the Scheme ta be made
within 30 days fram the date of the receipt of
the patice,

Dated at Colmbatone on this BEth day of May,
2035,

plus costs, charges, expenses incurred.

Date of Possession : 06™ May, 2025
Place of Possession : AHMEDABAD, GUJRAT

5. SELVARAJ, IMRECTOR
[IM: 01800575

s PFIUDEI":IT ARC LIMITED

-1, HE‘..'1|| auhhash Fisee,
0000 |

o 3 00211 PLER25445
[Under Rule 3[1 ) ol Eenurinr Interest (Enforcement) Rules, 2002)

POSSESSION NOTICE (For Immovable Property)
WHEREAS, The undersigned being Auvthorized Officer of the Prudent BRC Limited
(Prudent Trust T1/22) Assignee of Agriwise Finserve Limited (Formerly known as
otar Agri Finance Ltd) vide an Assignment Agreement dated 30.06.2022 under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 ("SARFAES! Act, 2002') and in exercise of powers conferred
under section 13 (12) read with ruke (3) of the Security Interest (Enforcarment) Rules
2002, issuad a Demand WNotice dated 24.06.2023 undaer section 13 {2) of the
SARFAES! Act, 2002 calling upon the Borrower/'co-biorrowers/mortgagor namely
i1) MR. DHARMEDRA NATVARSINH PARMAR [Borrower] S/0 MATVARSINH
UDESINH PARMAR (Loan A/c No. LSLAPVADDDDDRG7) (2) MRS MEENABEN
DHARMEDRASINH PARMAR [Co-Borrower] W/o DHARMEDRA MATVARSINH
PARMAR both are residing at: PARMAR FALIYU, BHATHII TEMPLE, GULABPURA
POICHA (KANDDA) POICHA TALUKA SAVLI IST: VADDDARA GLLJARAT-391770 1o
rapay the amount mentioned In the notice being Rs. 7,62,210/- (Rupees Seven
Lakh Sixty-Twa Thousand Two Hundred Ten Only) as on 20th April, 2023 together
with furthar interest plus costs, charges and expensas ete. within 80 davs from tha
date of receipt of the said notice.

The borrovwers hawing faited to repay the amount, nofice is hereby pgiven to
bosrowariCo-borrower and the pubdc in.general thal the undersigned has aken
Physical Possession of the proporties described herein beiow in exarcise of powears
conferrad on him under sub-saction (4} of section 13 of Act read with rule 8 of the
Security Interest (Enforcement) Rules, 2002 on 04.05.2025 and as per the order
dated 26.03.2025 passed by the Hon'ble Court of Additional Chisf Judicial
Magistrate At Sadi, Dist. Vadodara and directed to Court Commissioner namely Mr
M.V, Chudasama for taking the physical possession of the martgaged property.
Tha borrower In particular and the public in generad is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Prudent ARG Limited (Prudent Trusk 71/22) for an Rs. 7.62.210- [Rupees
seven Lakh Sixty-Two Thousand Two Hundred Ten Only) as on 20th April, 2023
together with urtherinterest plus costs, chargas and expenses atc, therson,
“Tha Borrower's attention is irnited 1 provisions of sub-section (8)of section 13 of
the Act, In respect oftime avaitable, 1o radeem the secured assets.”

DESCRIPTION OF THE IMMOVABLE PROPERTY
All That The Property Baing Property No 11 Area Admeasuring 25x60 Fts Of
Maoje- Poicha (k) Sub District - Savii, Dist - Vadodara The Said Property Bounded
As Under: North Public Road, South House of Mahendrasinh Chhatrasinh,
East- Public Road, West- Open Space

Dale: 04.05.2025
Place : Polcha (Savii)

“’HII

Authorized OHicer
Prudent ARC Limited Prudent Trust 71/22

The Borrower’s attention is invited to the provisions of sub-section (8) of Section 13 of the Act,
in respect of the time available, to redeem the secured assets.
“DESCRIPTION OF THE MOVABLE PROPERTY “

ALL THAT RIGHT, TITLE AND INTEREST OF PROPERTY BEARING UNIT/ BLOCK NO. 141/4, PAIKI
ONLY GROUND FLOOR, ADM. 252 SQ. FT. I.E. 23.41 SQ. MTRS IN THE HARIJAN SINDHI CO-OP
HOUSING SOCIETY LTD, SITUATED AT SURVEY NO. 252 PAIKI, TP SCHEME NO. 65 OF MOUJE:
SAIJPUR BOGHA, TALUKA: ASARWA IN THE REGISTRATION DISTRICT OF AHMEDABAD AND SUB
DISTRICT OF AHMEDABAD - 6 (NARODA) BOUNDED AS UNDER : EAST BY : WALL, WEST BY :
PASSAGE, NORTH BY : SHOP NO. 403, 404 405, SOUTH BY : SHOP NO. 401

The bormower's attention is imvited to provisions of Sub-section [B) of section 13 of
the Act, inrespect of ime avadable, to redeem the secured sassis

Description of the immovable Property

All that Piece and Parcel of Immovable Commercial Property Situated |n Dist
Fagkot City, Rajkot C.5. Mo. 744 & 745, Lekha No. 10-18B6-87, C.8. Ward MNo. 01,
Sheat Mo, 126, DEp Cloth Bloras, Lakhajira Road, Rajket, BuiltupArea 26.30 3q. Mir.
of Rajkat which is in the Name of Late Mrs. Ramaben Rameshbhai Hariyani, Mr,
Bharatkumar Marotamdas Hariyaniand Mr. Jagdish Narotamdas Hariyani and the
Same s Bounded from the four sides as follows ; On or Towards East ; Clhers
Property & Road, On or Towards West | Cihers Property, On or Towards Norih ;
Others Property, On or Towards South : Othars Property,

Date : 05.05.2025, Place : Rajkot Authorized Officer, Bank of India

Sd/- AUTHORIZED OFFICER,
Protium Finance Limited

HDB 5 HDBE FINANCIAL SERVICES LIMITED

et WUSNCL' - REGISTERED OFFICE: RADHINA, 240 FLOOR, LAN GAEIEN ADAD, NEVRANGFAIRA, AMETABD, GLIARAT PIN COOE- 380008

Branch Offsce= [0, First Floor, Vrushakruh Corspace Building, Qpp. Wesiside Shop, M Shyamal Cross Road, Ahmedabad - 380015

Demand notice under section 13{2) sarfaesi act, 2002

You, below mentioned borrawers, co-borrowers and guarantors have availed loan(s) facilitylies) from HDBFinancial Services Limited |

branch by mortgaging your immovabbe properties {securities} you have not maintained your finangial discipling and defauited in
repayment of tha same. Consequent to your defaults vour loans wera classified a3 non-performing assefs-as you fo avail the zaid leanis)
along with the underlying securty interast created in respect of the secunties for repaymend of the same. The HDBFShas right far the
racovery of the outsianding dues, now issieed demand nolice under section 1302) of the secuntization and réconstrichon of financal
assat and enforcement of security interest act, 2002 (the act), the conterts of which are being published heeewith as per section 1302)
af the act read with nite 311) of the seconty nterast (enforcament) rules, 2002 as and by way of altermate servica upon you. Details of
the borrowers, co-borrowers. guarantors. loans, securbes, outstanding dues, demand notice sent under section 1302) and amount
claimed there under are prven balow,

1 | {1) Borrower And Co-Borrowers: 1. LAKSHMINARAYAN GANGABISHAN 2. PATTERN APPAREL FRIVATE LIMITE 3 SRI BALAJI
TRADING GO, 4, FABRIT FASHION WEAR, 5 RENU RAIKLUMAR PERIWAL 6. KRISHNAKUMAR GANGARISHAN FERTWAL, 7
FRADIFRUMAR CANGABIZHAN FERIWAL, 3. SANJAYRUMAR DWARKAFRASAD MAESHWARE, 3. KAUSHALYADEW KRISHNARUMAR
PERAVAL, 10, RENU RAJKLIMAR PERIWAL, 1. PRIYADEVI PFRADIPKUMAR PERIWAL, 12 RAJKUMAR CANGABISHAN PERIWAL,
13.SANGITA G MAHESHWARL 14, KRISHKAKLUMAR GANGABISHAN PERIWAL, RAOD- LST FLODR, G-32. MADHAVPLIRA MARKET, NR:
POLICE COMMISSIONER OFFICE. SHAHIBAUG ROAD, AHMEDABAD AHMEDABAD-I80004 GUAARAT, & FLAT NO. 404 ADMTYA
APARTMENT: ADITY AFARTMENT OWNERS ASSOCIATION SURNEY MO 2297, TPS NO. 19, FP NO. 155( AHMEDARAD-3E0)14, &
FLAT NO 301 ADITYA APARTMENTADITYA APP OWNERS ASSO. CITY SURVEY NO 2297 [F"S MO 19 FP 159 (OLD NO 154} MOUJE
AHMEDABAD-3E80014, & Fat no. 301 ADITYA APARTRENT 15 MITHILA COLONY NAYRANG SCHOOL 506 ROADS AHMEDAEAD
AHMEDABAD- 380014 GUIARAT & FIRST FLOOR, G-34, MADHAVPLIRA MARKET, NR. POLICE COMMISSIONER OFFICE, SHAHIBAUG
ROAD, AHMEDARAD AHMEDABAD GUIARAT- 380004 & 157 FLOOR, H-30, MADHAYPLURA MARKET, NR, POLICE COMMISSIONER
OFFICE, SHAHIBAUG ROAD, AHMEDABAD AHMEDABAD GUJARAT- 383004, & 1 ST FLOOR G-3Z MADHAVPURA MR POLICE
COMMISSINER OFFICE SHAHIBALIG ROAD AHMEDABAD AHMEDABAD GUIARAT- 380404, (2) Loan Account Number:- 34314321,
37240158, 36865623, 37307261 (3} Loan Amount In INR:- Rs. 5700000/ (Rupees Minety Saven Lakhs Only) by loan account
niember 34314521 and to the tune of /s, 700000/ (Rupees Saven Lakhs Onfyh by loan account number 37240158, and to the tune
of Rz, 4800000/ - (Rupees Forty Eight Lakhs Onkyh by loan account number 36865623, and fo the fune of R 340000/ (Rupees
Three Lakhs Forty Thousand Only) by foan account number 37307261, (4) Detail Description Of The Security Mortgage
Praperty:- (A) Al That Fiece And Parcel 0F Residantial PFroperly Bearing Flat Ko 404 In The Schema Enown As “Aditya Apartment”
Aditva Apartment (wners Association Situated :On City Survey No 2297 TPS No 9 FP No 159 (0ld Mo 154). Mouje
Shamkhpur-whanpur, Tabyka Sabarmati District And 3ub District Ahmedabad Heseta And Aleag With & Elemantary Rights &nd Otiner
Rights And Enterests In Respect Of The Said Property (B) All That Part And Parced of Residential Property Bearing Flat Mo 301 In
The Scheme Enown As Bditya Apartment” Aditva Apariment Dwmers Associabon Sifuated af City Survey Mo 2297 TPS No 139 FP
Mo 152 004 No 154), Mowje Shaikhpar-Ehanpar, Taluks Sabarmatli District And Seb Disinct Ahmedabad] ADMEARSURINGE ABUIT
100 340, YARDS ) Hereto And Along With All Elemantary Rights And Other Rights And Interests In Respect Of The Said Proparty
Which properdy are bounded s betow, {5 Demand Notice Date;- 30-04-2025. (6} Amount Doe In INR:- As. 1,43 40,234 75/-
{Rupees One Grore Forty Nine Lakh Forty Thousand two Hundred Thirky Four - Paisa Saventy Frve Only) as of 30.04.20%5 and fiture
confractual inferest filk actual realization fogether with incidental expenses, cost and charges elc

|. The borrawer and co-borrowers/guarantors are called upon to maka payment of the abave manbaned demanded amount with furher

interest as mentioned herzin above in full within 60 days of thiz notice failing whick the undersigned sufhourised officer of HODBFS

shall be constrained to take action under the act to enforce the above mentioned securities

Plaase note thal, as per sechon 13 {13) of the said act Mortgagers are restramed from transferring the above-referrad secuntias by

way of sale, lease, leave & license or ctherwise without the consent of HDBFE.

1. For-any query or full and fingl sstbement, please contact: Mr. Ramkaran Mishra contect no. 7600116009 (Area Collection
Manager], Mr. Prashanl maxhecha: Contact Na, TROORIS00 (fonal Collectan Manager), Mr Dharmveer Poaria, WMobile No,
96EA046E0 (Lezal Manager} at HDB Financeal enaces Lid.

M

PLAGE: Ahmadabad Far HDBFS
DATE: 08/05/20:25
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TUESDAY, MAY 13, 2025 WEDNESDAY, MAY 14, 2025 FRIDAY, MAY 16, 2025
HOTICE TO INVESTORS:
CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED MAY 06, 2025 (THE “CORRIGENDUM")

This Coemigendum is with refarenca ta the Red Hernng Prospectus dated May 06, 2025, #led with Repistar of Companiss, Abmedabad and tha
Pr-kagug and Price Bard Adverlisement gach daled My 06, 2025 published on May O7, 2028 {"Price issun Advertisement”) in all editions of
Finanicial Ewpre== (a0 Editions), Jansata {all Editions) and Financial Express Gujsmati |*Gugarah Edition”)

Thie altention of imvestor i dran o (he Tellowing

Below mentioned procedurs outliming 1he precess for allotment from the clozure of the izzue, iz inserted above the heading “'Method of
allobmieni &5 meay be prescribed by SEBI from Hme fo lime™ appedring o page no, 386 under the chapber “135UE PROCEOURE™ of the Red

Herring Prospeciua:
e . Bazis of Allolment

Tha Alotmant of Equity Shares bo Badders othar than Retal Individual Investoes may b= an proporiionats basis, Mo Retail Indeidus! vesion will ba

Albatted Tess than He mirermum Big Lot sulject 1o avadabality of shames:in Retall Indeddual Investor Catagory and the remaireng available shares, @

any wil ba Alotted on a proportionaie basis. The Issueris raquired bo receive & minimum- subscription of 80% of the Esua. Howeyar, in casa tha

|55 = i i natee of Eifer for Sale ondy, Ben minimwm subscrpbon may not be applicable,

Flow of Evendz from the closere of hidding pericd (T DAY) Till Allolmest:
Un T Oy, ATA 10 wacats the slectonk: bid delails with he depasiony recodds and @0 reconcile e final cert@icales recened rom e
Spensar Bank for UPI process and the SCEBs for ASSA and Syndicale 2584 process with the slectranic bid detads.
HTA identilies cases with rismatch of account rumber s per b Hies Fnal Cerliifcass and as per appicants Bank 3e0mnt sl 10 depasitan
demat accout and saek clarification from SC58s fo idenlify the applicatiors with thind party accouns farmjctan
Trard party Corimmation of apolcations 1o De compisted by SLGEES on T+ 1 &5y

= [TA prepares the Bt of final rejections and circulate the rejections &=t with BRLMY Commany for their raview/comments.
Post rejection, the ATA subonits the basis of allkiment wih the Designated Stock Exchanges (DSE)

= Tha Desigrated Stock Exchange (DEE), post werification approwes 1he basis and generales drawal of S5 wherevar appicable, eough a
randoem number penesaion solteare

= Tha RTA uploads tha drawal nembens m their system and genersies tha final list ol alletses as par plocass mentonad bakow:

Process bor generaking list of alloteas: -

*  Instruttion & given by ATA o lheir Software Systom bo rewerie category wise 8l the applcatian numbers in tha ascending order 2nd ganarate
the lisckethatoh a5 per the aliotment ratie. For exampe, 8 e application romoer |5 FEa5E21T hen Syatem reverses (5o 12345607 and o
thiz ratio of allottess lo applicars in a categary is 2.7 than tha systemn will create lots of 7. 8 the drawal of [ots provided by Designated Stock
Exchange (05SE] 5 3 and 5 Hen fhe system wil pokcevery 3rd and Sth Application in-each of the ot of the category and hese applcatiang will
he loted the shams inhat categary
In cateqones whers therz i propoolionsse sEotment, te Registrar will prepare he proportionass wandng based an the over subscription Times

= |n calsgories whese thars is undersubscriplion, the Registsr will do full allotmeant foe 2l walid spplications.

= Onthe basi of the above, the ATA wil work aut The allotees, partis sioiess and non-afoliees; prepare the fund transter letters and advice tha
SLEES [0 debd® or imblock the respecine atcounls

Trie Red Herdrg Prospechus shall be read In congmction with this Cargendem, The imformation in his Cormigendam sopersecss e aiemation

in tho Red Hernng Prospectus to the edent incansistent with the irformalion in the Red Hermng Praspectus,

Relevant changes shall be refecipd n the Prospeciug when registersd with the Bol and fild with SEB| and NSE

Uples s olfrwize spocilied, 3l cipitalzed birms u2ed horein shall have i 5ame meaning astnbad b such lerms in the Red Haring Prospoecies

BOOK RLINNING LEAD MANAGER TD THE ISSUE

Jawa Capital Services Private Limited

CIN: U74140DL2005PTC137630

Plat Ma. 93, FF Packet-2, Near DAY Schaol, Jasolz, De&i-110025%

Ted: +91-11-47366600; E-mail: mbdi@jzaacapital.in

Inveslor Grievance Email: invesiovsrelatanzapjawacapial n Websile; vww, jawatanitalin
Contact Person: Mr. Taranvesr Singh' Mr. Saal Gupta

SEBI Registralion No.: MEINMDDIH2TTT

REGISTRAR TO THE ISSUE

| KFIN TECHHOLDGIES LIMITED
Address: Selenium Tower-B. Plol 31 & 32, Gachiows, Fmancial Districl, Nanakramguis,
senfingampally, Hydsrabad — 500 032,
Tel: %1 406716 2222; Toll Free Mo.: 1800 309 4001,
Email id: aplipeokdintech.com vestor Grievance Email 10: einward rise@kdfinfech com
Website: www.kiinfech.cam

| Camtact Perzan: BAc 3 Murali Krishng SEBI Registration No.:

COMPANY SECRETARY AND COMPLIANCE OFFICER

. » | Mz, Bhavika Dhaval Makadia
Accreti®n

ACCARETION PHARMACEUTICALS LIMITED
fharmooeutiool Limied

JAWA

L CAPITAL SERVICES

B KFINTECH

IMRDREKI0ZET

20 Xcalon Ind Park 1, B, Intas Pharmaceticals, Vasna Chacharyadl, Ahmeadabad,
Sanand, Guparal, India, 32213

Ted No.: +91-97748 82929 E-mall: compliancemacoretonpharma com

| Wobsite: APl aGCrEIGRplEma, cHEn

Evestons cam contact the Compiance DM or the Begistiarin cxse ol any pre-lssus o post-E2ue relabed prablems, such 35 non-riceiplal lethes
al stccation, credit ol Alohed Equity Shiares in the respective BEneliciany aocouns o wblocking of ASEL Jccounts gl

For ACCRETION PHARMACEUTICALS LIMITED

On behalf of the Boand of I:Iirer;é%:s

(WIVEK ASHOK KUMAR PATEL)
Date; May 07, 2025 Managing Director
Place: Ahmedabad ___DiN: 09130357

ACCRETION PHARMACEUTICALS LIMITEDis urn|:-:|5|1g EIJJI[:Llll:I-!s:Iph abl slalult.r.rar::l Luula‘nrg.rr' L|U|mne=15. rI.-LHI.]| of raouizis agnruu-als
markal conditions and other considerations, to make il pubbc offering of its Equity Shares and hds filed the Red Herring Pruspectus with the
Ragisirar of Companies, Ahmedabad. Tha Red Herming Fraspecius is sopaciad i he available an the websde of the SEBI At was.sebi govin- and
the wehaite of the Book Aunning Lead Manager to the (550 ab wywew [awacapita in and wehaite of tha NSE Limfted at wwnseindia com  and
w=nshie of issuer Company & oo accretionpiima.com, Investors shousd nale Shat swvestment o Equity Shares inunlves high degree of rsks,
Fof dEtals, Invessors should refer o and rely on the Fed Hemng Prospecius, inciiding Me section fiked “Hesk Factons™ on page 33 of te Red
Hefring Prospectus. Pofanlial Bidders shoukd mal mély an the DRHEP liked with FSE Ror making sy ivneesbnen] decison msliend svesors shal mly
an BHP filed ‘wih the RoC.

The Eguity Shames hava not been and will nat be regtstered under the U5 Secuilies Acl of 1933, a5 amendoed (the “Secuwilivs Act’| or any stale
sacunfies law in Unied States and may nod ba ofered or sold 'wishin the United Statas {as defined in Raqulation S under the Securities Act) orba,
af for the acoound benadit o "L, 5. Person® {as defingd in tha Regeations under the Securities Act), sxeemt pursuant o an exemgtion from, arna
iransaciion not subject to the regisiration regurements aof 1he Securties Ag

. . . Ahmedabad
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USHA FINANCIAL SERVICES LIMITED

CIN: L74899DL1995PLC068604
Regd. Office: 73, First Floor, Functional
Industrial Estate, Patparganj, Delhi-110092
Corp. Office: 3rd Floor, Plot No.40, Near Wave
cinema, Kaushambi, Ghaziabad,

Uttar Pardesh-201010
PUBLIC NOTICE
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This notice is being issued by USHA FINANCIAL
SERVICES LIMITED (“the company”), a Non
Deposit taking Non-Banking Financial Company
registered with the Reserve Bank of India
(RBI) under the Base Layer (BL) category, in
compliance with Para 42 of the Master Direction
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(Non-Banking Financial Company- Scale Based
Regulation) Directions, 2023 issued by Reserve
Bank of India (“RBI”) regarding approval for

idlui: o¢.ou.R024
a0 gotl2

o8 8L Scll.

q, [G11c1912, 202, e Yt AwdNce
Alioie v1sIR WA, FoElR, Al ¥u0ac¢
A2 Saun ARuzc e dlflds w2

2BLlis wile of. 78 (Wwii2 . 65 21a 66 Us) wilal 3¥at), ¥ 336.53 2l. fler RaR
19 8 al HRQAar AR, elel edidial HER IR, SPRY, Yrd - 3950086,

change in management by appointment of a
director on the Board of the Company.
Background: The management of the
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Loan No. 04100008422, Y - Hogwsle (),
1912 2A[MuLA 21003 (GRSl ),
SuAGAL A 2003 (A GrIRSdI-1)

31. 3,40,000/-
(31. 2101 drv uRAR
EMR YRI)

3. ¥,00,000/-
(31 AR d@vi yr1)

3l. §,54,000/-
(31. ©® A iR
&MR Y2I1)

Loan No. M0005899, 4R - (2uvit),
ala would (Gursdl),
U uould (s Buirsdl 1)

31. b,00,000/-
(31. 2AId @ y2i1)

Loan No. 01800008042, asig3t (2uviL),
SALHR AU (BarRsdl),
2L A (8 GHiRsdl 1)

31. §,00,000/-
(31. ®© @ Rz
&R Y1)

3l. 6,00,000/-
(31. 2AId @i y2i1)
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LIQUIDATION ESTATE of
M/s BOMBAY RAYON FASHIONS LIMITED (UNDER LIQUIDATION)

Liquidators Correspondence Address: 410, 4th Floor, Bluerose Industrial Estate,
Near Metro mall, Western Express Highway, Borivali (E), Mumbai- 400 066
E-mail id: brflcirp@gmail.com
E-AUCTION SALE NOTICE

(Order passed by Hon'ble National Company Law Tribunal Mumbai Bench dated
09th November 2023)

Notice is hereby given by the undersigned to the public in general under the insolvency and
Bankruptcy Code, 2016 and regulation there under, that the assets stated in Table given
below, will be sold by E- auction through online e-auction service provider E-BKray Listing
and Auction Portal at https:/ibbi.baanknet.com/eauction-ibbi

Assets being part of the Liquidation Estate of the Corporate Debtor is being sold on "AS IS
WHERE IS" "WHATEVER THERE IS" AND "WITHOUT RECOURSE BASIS" and such said
disposition is without any kind of warranties and indemnities.

Saturday, 07.06.2025, Between 02:00 PM to
4:00 PM with Unlimited extension of "5 minutes"
i.e., The end time of the e-auction will be
extended by 5 minutes each time if the bid is
made within the last 5 minutes before Closure of

1. |Date and Time of Auction

auction.

2. |Last date of Submission of document | 02.06.2025

3. | Last Date for EMD 03.06.2025

4. |Description of Assets under Auction Reserve EMD (INR) | Bid Incremental

Price (INR) Value (INR)

A |Asset A- Toyota Innova- KA-50Z-1511| 839,040 83,904 50,000

B |Asset-B- Skoda Kodiaq Style- KA-| 15,23,610 1,52,361 50,000

04MU-2253
5. |Bank details For EMD Payment Prospective bidders shall deposit the Earnest

Money Deposit (EMD) through their own ewallet
account on the https://ibbi.baanknet.com/
portal. Upon the successful conclusion of the
auction, the EMD amount of the highest bidder
will be transferred to the account of in the
Account of “Bombay Rayon Fashions Limited In
Liquidation”, having

Account No. 923020066873080,

Bank Name: Axis Bank

Branch: Vile Parle West Branch,

IFSC: UTIB0000064

Site can be visited between 10:00 AM to 5:00
PM from May 9,2025 till June 2, 2025 subject
to atleast 48 hours prior intimation.

Contact @ +91-8368155800

7. |The details of the process and/ Refer Complete E-auction Process
timelines are outlined in the E-Memorandum available on
Auction process document https://ibbi.baanknet.com/eauction-ibbi Or
website of Liquidator for Bombay Rayon
Fashions Limited
http://www.bombayrayon.com

6. | Site Visit and Inspection details

Note:

1. |Interested bidders shall participate after mandatorily reading and agreeing to the
relevant terms and conditions including as prescribed in E-Auction process document
and accordingly submit their interest in the manner prescribed in E-Auction process
document.

2. The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn/
postpone/cancel/modify/terminate the e-auction or withdraw any assets thereof from
the auction proceeding at any stage without assigning any reason thereof.

3. As per proviso to clause 1(f) of the Section 35 of the Insolvency and Bankruptcy Code,
2016 (Code), the interested bidders shall not be eligible to submit a bid if it fails to meet
the eligibility criteria as set out in Section 29A of the Code (as amended from time to
time).

4. Prospective bidders shall submit an undertaking that they do not suffer from any
ineligibility under section 29Aof the Code to the extent applicable and that if found
ineligible at any stage, the earnest money deposited shall be forfeited.

5. The Successful Auction bidder shall provide balance sale consideration within 30 days
from the date of issuance of Letter of Intent by the Liquidator. Payments made after 30
days but before 90 days shall attract interest at the rate of 12%. The sale shall be
cancelled if the payment is not received within the 90 days from the date of Letter of
Intent.

Rajeev Ranjan Singh

For and on Behalf of Truvisory Insolvency Professionals Private Limited

Liquidator of Bombay Rayon Fashions Limited
Registration No. IBBI/IPE-0103/IPA-2/2022-23/50020

Email ID - brflcirp@gmail.com

Date: 08.05.2025
Place: Mumbai

1 get the inside

inside the information. '

Inform your opinion with
investigative journalism.

The Indien Express.

For the Indian intelligent. éjlle

JHIRRALISM OF COLEAGE

Company, in view of strengthening the Board
and enhancing its governance and strategic
capabilities, had appointed a non-executive
director.
RBI Approval: The Company has obtained
approval for change in management from RBI
vide letter S36/NBFC-BL/05.21.036/2025-26
dated April 22, 2025 as mentioned above and
as per Para 42 of the said Directions.
Any clarification/objection in this regard may
be addressed to the Company within 30
(Thirty) days from the date of this notice,
addressed to Ms. Kritika, Company Secretary
and Compliance Officer of the Company, at the
registered office of the Company or at email
usha.nbfc@gmail.com.
A copy of this notice is also available
on the website of the Company at
www.ushafinancial.com.
For and the Behalf of
Usha Financial Services Limited
Ms. Kritika, CS & Compliance Officer
Place: Delhi
Date: 08" May, 2025

2J5R1d vild 24196 8.

duielell [@qd ORI 4ol 2Rdl H2 sul s AlsS Bl6e2 2ded 3
www.sammaancapital.com ofl dorAIge W2 A0 [As i}@ﬂ H 2{u$ oi. 0124 - 691091 0,
+91 7065451024 ; &-3c 21gf5) : auctionhelpline@sammaancapital.com (G521 #i2
www.auctionfocus.in U Aol Aot S2. 2dl/-
fRgd Al@s

Aol ER2d [ARRS

(211 vgal gloSuiejei &16R521 giglio [A. a3 2laviid])

diflvi : 05.05.2025
YA : YRd

MUTHOOT FINCORP LTD. | 2ildlisticioNolig219 611l

Regd. Office: Muthoot Centre, TC No 27/ 3022, Punnen Road, Thiruvananthapuram, Kerala, India-695001.,
CIN : U65929KL1997PLC011518, Ph: +91 471 4911400, 2331427

DLFAVA (CIN - U45201HR2006PLC036074 )
AVAVA
E-mail: office-business@dlf.in; Website: www.dlIf.in/dccdl/

a DLF CYBER CITY DEVELOPERS LIMITED
Regd. Office : 10" Floor, Gateway Tower, DLF City, Phase - llI,
Gurugram - 122002 Phone No. +91 124 456 8900;
UNAUDITED/ AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER AND YEAR ENDED MARCH 31, 2025

(X in Lakh
Standalone Consolidated
S. Particulars Quarter ended Year ended Quarter ended Year ended
No. March 31 | March 31 | March 31 | March 31 | March 31 | March 31 | March 31 | March 31
2025 2024 2025 2024 2025 2024 2025 2024
Audited® | Audited® | Audited | Audited |Unaudited®|Unaudited®| Audited | Audited
1 | Total Income from 1,21,819.84 1,32,080.93| 4,82,334.62 | 4,72,822.78| 1,63,694.03| 1,54,775.81| 6,44,846.05 | 5,89,752.27
Operations
2 | Net Profit for the period/ 53,095.39 61,370.45( 2,07,269.39 | 1,92,422.18 73,439.22  61,530.26] 2,81,913.02 | 2,32,483.94
year (before tax,
Exceptional and/ or
Extraordinary items #)
3 | Net Profit for the period/ |  53,095.39  61,370.45| 2,55,777.73| 1,92,422.18|  73439.22| 62,082.01( 3,30,843.89 | 2,33,077.20
year before tax (after
Exceptional and/ or
Extraordinary items#)
4 | Net Profit for the period/ 38,691.97 49,380.93| 1,96,785.85| 1,47,792.96 52,802.54| 44,714.41] 2,46,101.71 | 1,69,025.28
year after tax (after
Exceptional and/ or
Extraordinary Items#)
5 | Total Comprehensive 38,692.33 49,394.04( 1,96,779.84 | 1,47,802.15 52,906.19 44,779.63| 2,46,124.13 | 1,68,976.29
income for the period
[comprising profit/ (loss)
for the period (after tax)/
year after tax and other
comprehensive income
(after tax)]
6 | Paid up Equity share 2,26,416.77| 2,26,416.77| 2,26,416.77 | 2,26,416.77| 2,26416.77| 2,26,416.77| 2,26,416.77 | 2,26,416.77
capital
7 | Reserve (excluding 5,98,429.45| 5,49,550.22| 5,98,429.45| 5,49,550.22| 5,96,323.52| 4,98,099.99] 5,96,323.52 | 4,98,099.99
revaluation reserve)*
8 | Securities Premium 10,459.83 10,459.83] 10,459.83| 10,459.83 11,253.44 11,253.44| 11,253.44 11,253.44
Account
9 | Networth 7,27,298.51| 6,82,393.81| 7,27,298.51| 6,82,393.81| 8,01,431.43| 7,07,182.43| 8,01,431.43 | 7,07,182.43

10 | Paid up debt capital/
Outstanding Debt

11 | Outstanding redeemable - - - - - - - -
Preference shares
12 | Debt equity Ratio 197 214 1.97 2.14 2.23 2.64 2.23 2.64
13 | Earnings Per Share
(of T10/- each) (not
annualised for quarter
ended) (for continuing
and discontinued

16,27,921.81 16,57,359.55( 16,27,921.81]16,57,359.55 | 18,34,058.59] 19,15,944.88| 18,34,058.59 | 19,15,944.88

operations)
Basic : 1.71 2.18 8.69 6.53 233 1.97 10.87 747
(% absolute amount)
Diluted : 1.71 2.18 8.69 6.53 233 1.97 10.87 747
(% absolute amount)

14 | Capital Redemption 31,551.84| 31551.84] 31,551.84| 31551.84| 3155192 31,551.92 31,551.92 31,551.92
Reserve

15 | Debenture Redemption 27,667.60| 43458.12| 27,667.60| 43458.12| 30,457.23| 46,492.60 30,457.23 46,492.60
Reserve

16 | Debt Service Coverage 1.20 1.74 1.38 148 1.48 1.55 1.58 1.58
Ratio

17 | Interest Service 2.65 2.86 2.58 241 3.04 2.62 2.89 2.51

Coverage Ratio

#Exceptional and/ or extra-ordinary items adjusted in the Statement of the Profitand Loss in accordance with Ind AS Rules
*Includes Paid up Class B equity share capital of X 50,000.10 lakh for quarter and year ended March 31, 2025 and  50,000.00 lakh
for year ended March 31, 2024.
A The figures for the quarter ended March 31, 2025 and March 31, 2024 are the balancing figures between audited figures in respect
of full financial year and year to date figures upto the end of the third quarter of the respective financial years.
Notes to the unaudited/ audited standalone and consolidated financial results for the quarter and year ended
March 31, 2025:
1 The above unaudited/ audited standalone and consolidated financial results of the Company for the quarter and year ended
March 31, 2025, have been prepared pursuant to the requirements of Regulation 52 of the Securities and Exchange Board of
India (Listing Obligations and Disclosure Requirements) Regulations, 2015 (‘'SEBI LODR'), as amended and in accordance with
Indian Accounting Standards (Ind AS) specified under Section 133 of the Companies Act, 2013 ('the Act'), read with Companies
(Indian Accounting Standards) Rules, 2015, as amended.
The above standalone and consolidated financial results of the Company have been reviewed by the Audit Committee and
approved by the Board of Directors at their respective meetings held on May 6, 2025 and have been audited by the Statutory
Auditors of the company.
The above is an extract of the detailed format of quarterly and yearly financial results filed with the Stock Exchange under
Regulation 52 of the SEBI LODR. The full format of the quarterly and yearly standalone and consolidated financial results are
available on the website of Stock Exchange i.e. BSE Limited (BSE) at https://www.bseindia.com/ and the Company's website at
https:/iwww.dIf.in/dccdl/.
For the other line items referred in Regulation 52 (4) of the SEBI LODR, pertinent disclosures have been made to BSE and can be
accessed at https:/lwww.bseindia.com/and the Company's website at https://www.dlf.in/dccdl/.

For and on behalf of the Board of Directors of

DLF Cyber City Developers Limited

N

w

IS

Karun Varma
Whole-time Director
DIN : 07824983

Sriram Khattar
Vice Chairman & Managing Director
DIN: 00066540

Place: Gurugram
Date: May 6, 2025

30.06.2024 & MSGL, SPL 16, One Plus, Guide prepaid, Super value, ADGL and all other 6 months tenure gold loans upto 30.09.2024
and MSGB, SME Suvarna & EMI due upto 31.03.2025. Also those gold loans where interest is due and not paid up to 31.03.2025 are
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KUTCH DISTRICT - ANJAR-GUJARAT: 2717001388, 2717001471, 2717001497, 2717001529, 2717001552, 2717001560, 2717001609, 2717001644, 2717001657,
2717001672, 2717001680, 2717001726, 2717001733, 2717001760, 2717001770, 2717001783, 2717001784, 2717001785, 2717001787, 2717001854, 2717001856,
2717001859, 2717001873, 2717001879, 2717001883, 2717001896, 2717001908, 2717001915, 2717001919, 2717001941, 2717001947, 2717001952, 2717001961,
2717001963, 2717001971, 2717001984, 2717002010, 2717002011, 2717002019, 2717002022, 2717002036, 2717002044, 2717002050, 2717002080, 2717002086,
2717002109, 2717002116, 2717002122, 2717002124, 2717002127, 2717002132, 2717002146, 2717002169, 2717002184, 2717002189, 2717002190, 2717002193,
2717002199, 2717002202, 2717002212, 2717002217, 2717002229, 2717002253, 2717002264, 2717002280, 2717002287, 2717002295, 2717002300, 2717002306,
2717002324, 2717002329, 2717002368, 2717002370, 2717002392, 2717002415, 2717002422, 2717002478, 271700332, 271700370, 271700477, 271700486,
271700488, 271700496, 271700499, 271700502, 271700551, 271700642, 271700645, 271700701, 271700704, 271700706, 271700708, 271700714, 271700715,
271700717, 271700721. BHUJ-HOSPITAL ROAD: 2656002616, 2656002705, 2656002713, 2656002746, 2656002763, 2656002810, 2656002823, 265600286!
656002867, 2656002875, 2656002880, 2656002888, 2656002889, 2656002899, 2656002901, 2656002903, 2656002904, 2656002905, 2656002907, 2656002910,
2656002912, 2656002918, 2656002919, 2656002920, 2656002922, 2656002936, 2656002946, 2656002995, 2656003010, 2656003087, 2656003152, 265600560,
265600578, 265600613, 265600631, 265600657, 265600704, 265600716, 265600738, 265600743, 265600773, 265600787, 265600799, 265600866, 265600899,
265600900, 265600902, 265601102, 265601138, 265601176, 265601180, 265601221, 265601238, 265601249, 265601259, 265601263, 265601328, 265601365,
265601371, 265601373, 265601379, 265601405, 265601410, 265601425, 265601436, 265601442, 265601452, 265601465, 265601478, 265601495, 265601497,
265601500, 265601512, 265601596, 265601621, 265601642, 265601652, 265601701, 265601704, 265601719, 265601725, 265601734, 265601736, 265601746,
265601758, 265601759, 265601767, 265601778, 265601781, 265601798, 265601837, 265601838, 265601843, 265601868, 265601873, 265601875, 265601876,
265601938, 265601954, 265601955, 265601957, 265601981, 265601990, 265602002, 265602005, 265602009, 265602038, 265602048, 265602052, 265602073,
265602114, 265602137, 265602189, 265602193, 265602194, 265602199, 265602202, 265602211, 265602212, 265602253, 265602266, 265602274, 265602277,
265602285, 265602311, 265602317, 265602332, 265602339, 265602364, 265602374, 265602387, 265602416, 265602417, 265602419, 265602433, 265602439,
265602440, 265602444, 265602449, 265602462, 265602464, 265602467, 265602477, 265602496, 265602508, 265602528, 265602535, 265602537, 265602539,
265602560, 265602566, 265602571, 265602576, 265602586, 265602587, 265602591, 265602622, 265602639, 265602652, 265602654, 265602670, 265602678,
265602716, 265602720, 265602722, 265602724, 265602734, 265602737, 265602740, 265602759, 265602767, 265602776, 265602777, 265602781, 265602785,
265602799, 265602802, 265602809, 265602817, 265602822, 265602841, 265602845, 265602848, 265602859, 265602874, 265602898, 265602911, 265602930,
265602935, 265602940, 265602941, 265602946, 265602963, 265602965, 265602973, 265602974, 265602975, 265603016, 265603023, 265603024, 265603063,
265603082, 265603084, 265603099, 265603106, 265603107, 265603112, 265603121, 265603150, 265603156, 265603159, 265603197, 265603214.
GANDHIDHAM: 2356002763, 2356002852, 6002860, 6002956, 2356003068, 2356003083, 6003084, 6003098, 2356003100, 2356003105,
2356003109, 2356003114, 2356003131, 2356003134, 2356003135, 2356003138, 2356003142, 2356003149, 2356003150, 2356003153, 235600316, 2356003164,

2356003166, 2356003167, 2356003175, 2356003183, 2356003187, 2356003192, 2356003203, 2356003204, 2356003209, 2356003211, 2356003215, 2356003216,
2356003219, 2356003223, 2356003224, 2356003226, 235600323: 600! 6003235, 2356003237, 2356003238, 2356003239, 2356003246, 2356003247,
356003252, 2356003255, 2356003258, 2356003259, 2356003263, 2356003265, 2356003267, 2356003273, 235600 , 2356003309, 2356003343, 2356003344,
235600335, 2356003359, 6003380, 600338 6003385, 2356003437, 2356003464, 235600349, 6003524, 600384, 235600486, 235600503,

235600508, 235600509, 235600528, 600536, 600555, 235600598, 600601, 235600614, 235600636, 235600637, 235600646, 6006: 600683,
235600706, 235600708, 235600711, 235600720, 235600722, 235600729, 235600742, 235600744, 235600759, 235600782, 235600808, 235600812, 235600839,
235600875, 235600891, 235600904, 235600905, 235600913, 235600915, 600927, 235600930, 235600962, 235600965, 235600969, 235600970, 235600971,
235600984, 235600991, 235601003, 235601018, 235601043, 235601047, 235601050, 235601068, 235601080, 235601089, 235601099, 235601124, 235601129,
235601133, 235601139, 235601142, 235601164, 235601173, 235601182, 235601185, 235601218, 235601244, 235601261, 235601262, 235601273, 235601286,
235601325, 235601345, 235601357, 235601364, 235601365, 235601389, 235601403, 235601416, 235601422, 235601441, 235601444, 235601454, 235601457,
235601462, 235601471, 235601473, 235601476, 235601488, 235601494, 235601495, 235601523, 235601529, 235601546, 235601552, 235601561, 235601562,
235601581, 235601582, 235601589, 235601592, 235601602, 235601608, 235601615, 235601619, 235601628, 235601629, 235601634, 235601647, 235601650,
235601656, 235601667, 235601683, 235601685, 235601690, 235601691, 235601692, 235601711, 235601715, 235601733, 235601738, 235601739, 235601744,
235601758, 235601775, 235601791, 235601793, 235601803, 235601804, 235601806, 235601812, 235601816, 235601825, 235601829, 235601832, 235601841,
235601847, 235601861, 235601884, 235601897, 235601901, 235601918, 235601927, 235601945, 235601948, 235601954, 235601957, 235601958, 235601964,
235601969, 235601973, 235601999, 235602010, 235602014, 235602015, 602026, 602033, 235602034, 235602035, 235602058, 235602065, 235602066,
235602068. MADHAPAR-GUJARAT: 2431002167, 2431002180, 2431002200, 2431002260, 2431002288, 2431002293, 2431002306, 2431002307, 2431002338,
2431002339, 2431002428, 2431002431, 2431002439, 2431002443, 2431002446, 2431002447, 2431002449, 2431002481, 2431002508, 2431002542, 2431002549,
2431002568, 2431002575, 2431002602, 2431002610, 2431002624, 2431002638, 2431002639, 2431002643, 2431002656, 2431002667, 2431002693, 2431002705,
2431002727, 2431002754, 2431002774, 2431002780, 2431002791, 2431002804, 2431002812, 2431002825, 2431002892, 2431002907, 2431002911, 2431002921,
2431002945, 2431002965, 2431002979, 2431002986, 243100299, 2431002997, 2431002998, 2431003004, 2431003016, 2431003028, 2431003052, 2431003053,
2431003075, 243100308, 2431003081, 2431003084, 2431003085, 2431003092, 2431003111, 2431003113, 2431003118, 2431003119, 2431003122, 2431003127,
2431003133, 2431003144, 2431003154, 2431003193, 2431003203, 2431003208, 243100321, 2431003211, 2431003213, 2431003219, 2431003220, 2431003230,
2431003231, 2431003233, 2431003239, 2431003240, 2431003245, 2431003246, 2431003248, 2431003251, 2431003260, 2431003283, 2431003287, 2431003302,
2431003332, 243100334, 2431003341, 2431003343, 2431003351, 2431003365, 2431003374, 2431003381, 2431003384, 2431003387, 2431003388, 2431003393,
2431003416, 2431003438, 243100344, 2431003465, 2431003469, 2431003472, 2431003476, 2431003480, 2431003492, 2431003520, 2431003526, 2431003541,
2431003562, 2431003570, 2431003579, 2431003583, 2431003584, 2431003589, 2431003608, 2431003618, 2431003663, 2431003665, 2431003689, 243100386,
2431004218, 243100438, 243100445, 243100450, 243100455, 243100459, 243100461, 243100471, 243100482, 243100495, 243100497, 243100507, 243100512,
243100514, 243100517, 243100520, 243100525, 243100527, 243100544, 243100546, 243100572, 243100574, 243100577, 243100580, 243100584, 243100586,
243100589, 243100611, 243100621, 243100633, 243100645, 243100653, 243100660, 243100661, 243100662, 243100672, 243100681, 243100684, 243100692,
243100694, 243100697, 243100731, 243100739, 243100745, 243100756, 243100771, 243100776, 243100792, 243100801, 243100804, 243100813, 243100816,
243100831, 243100848, 243100852, 243100857, 243100864, 243100877, 243100891, 243100894, 243100896, 243100897, 243100900, 243100905, 243100908,
243100913, 243100914, 243100916, 243100919, 243100923, 243100942, 243100955. MANDVI-KUTCH: 3595001544, 3595001567, 3595001573, 3595001623,
3595001668, 3595001669, 3595001674, 3595001676, 3595001677, 3595001686, 3595001697, 3595001700, 3595001703, 3595001705, 3595001712, 3595001714,
3595001728, 3595001757, 3595001762, 3595001765, 3595001768, 3595001769, 3595001771, 3595001782, 3595001795, 3595001797, 3595001802, 3595001804,
3595001805, 3595001824, 3595001833, 3595001834, 3595001838, 3595001839, 3595001843, 3595001852, 3595001853, 3595001855, 3595001863, 3595001865,
3595001869, 3595001882, 3595001892, 3595001902, 3595001915, 3595001931, 3595001952, 3595001954, 3595001969, 3595001977, 3595001996, 3595002003,
3595002032, 3595002055, 3595002071, 3595002081, 3595002092, 3595002137, 3595002157, 3595002178, 3595002193, 3595002204, 3595002221, 3595002226,
595002227, 3595002229, 3595002233, 3595002236, 3595002240, 3595002245, 359500 95002255, 3595002258, 3595002278, 3595002281, 3595002290,
3595002297, 3595002298, 359500233 95002337, 3595002349, 3595002362, 3595002363, 3595002368, 3595002371, 3595002379, 3595002423, 3595002435,
3595002436, 3595002437, 3595002443, 3595002466, 3595002468, 3595002490, 3595002494, 3595002496, 3595002501, 3595002503, 3595002513, 3595002541,
3595002543, 3595002545, 3595002546, 3595002550, 3595002551, 3595002563, 3595002564, 3595002579, 359500: 3595002589, 3595002598, 3595002600,
3595002610, 3595002612, 3595002617, 3595002620, 3595002623, 3595002639, 3595002649, 3595002650, 3595002661, 3595002673, 3595002674, 3595002678,
3595002679, 3595002690, 3595002691, 3595002693, 3595002703, 3595002707, 3595002708, 3595002711, 3595002727, 3595002745, 3595002750, 3595002756,
3595002769, 3595002778, 3595002787, 3595002788, 3595002792, 3595002794, 3595002800, 3595002805, 3595002806, 3595002813, 3595002828, 3595002831,
3595002834, 3595002841, 3595002880, 3595002881, 3595002895, 3595002900, 3595002901, 3595002930, 3595002960, 3595002969, 3595003168, 3595003169,
3595003280, 3595003486, 359500414, 359500429, 359500440, 359500457, 359500469, 359500496, 359500510, 359500511, 359500518, 359500519, 359500527,
359500529, 359500545, 359500551, 359500620, 359500625, 359500659, 359500676, 359500680, 359500682, 359500687, 359500697, 359500700, 359500717,
359500723, 359500740, 359500749, 359500750, 359500752, 359500776, 359500777, 359500781, 359500785, 359500790, 359500800, 359500814, 359500819,
359500824, 359500838, 359500853, 359500854, 359500869, 359500895, 359500896, 359500905, 359500911, 359500923, 359500937, 359500940, 359500941,
359500943, 359500948, 359500954, 359500962, 359500963, 359500966, 359500970, 359500972, 359500974, 359500976, 359500989. MUNDRA-KUTCH:
3596000929, 3596000947, 3596000957, 3596000980, 3596000986, 3596000998, 3596001013, 3596001039, 3596001045, 3596001078, 3596001085, 3596001086,
3596001118, 3596001135, 3596001140, 3596001157, 3596001164, 3596001168, 3596001177, 3596001191, 3596001201, 3596001205, 3596001208, 3596001220,
3596001223, 3596001231, 3596001233, 3596001240, 3596001262, 3596001274, 3596001278, 3596001284, 3596001285, 3596001289, 3596001299, 3596001313,
3596001349, 3596001382, 3596001385, 3596001395, 3596001411, 3596001415, 3596001439, 3596001461, 3596001472, 3596001500, 3596001508, 3596001525,
3596001534, 3596001543, 3596001568, 3596001576, 3596001579, 3596001588, 3596001590, 3596001596, 3596001597, 3596001601, 3596001602, 3596001603,
3596001619, 3596001621, 3596001622, 3596001626, 3596001646, 3596001659, 3596001666, 3596001684, 3596001686, 3596001687, 3596001694, 3596001707,
3596001708, 3596001709, 3596001715, 3596001728, 3596001729, 3596001730, 3596001736, 3596001737, 3596001739, 3596001744, 3596001745, 3596001746,
3596001749, 3596001765, 3596001829, 359600376, 359600377, 359600388, 359600400, 359600402, 359600434, 359600440, 359600447, 359600450,
359600453, 359600454, 359600457, 359600460, 359600463, 359600477, 359600483, 359600493, 359600494, 359600495, 359600502, 359600503, 359600505,
9600506, 359600508, 359600521, 359600522, 359600527, 359600528, 359600530, 359600534, 359600535, 359600537, 359600538, 359600542, 359600546,
359600549, 359600550, 359600555, 359600561, 359600562, 359600563, 359600564, 359600567, 359600570, 359600573, 359600574, 359600575, 359600576,
9600581, 359600582, 359600583, 359600588, 359600592, 359600593, 359600601, 359600602, 359600603, 359600606, 359600609. NAKHTRANA:
4389000421, 4389000424, 4389000447, 4389000469, 4389000487, 4389000493, 4389000499, 4389000529, 4389000541, 4389000586, 4389000591, 4389000592,
4389000602, 4389000617, 4389000619, 4389000623, 4389000633, 4389000648, 4389000657, 4389000664, 4389000680, 4389000684, 4389000691, 4389000708,
4389000715, 4389000744, 4389000759, 4389000774, 4389000781, 4389000788, 4389000790, 4389000794, 4389000809, 4389000812, 4389000814, 4389000816,
4389000817, 4389000819, 4389000820, 4389000830, 4389000833, 4389000834, 4389000839, 4389000843, 4389000849, 4389000860, 4389000861, 4389000874,
4389000876, 4389000889, 4389000894, 4389000905, 4389000912, 4389000913, 4389000915, 4389000932, 4389000935, 4389000945, 4389000948, 4389000949,
4389000955, 4389000966, 4389000974, 4389000976, 4389000983, 4389000990, 4389000994, 4389001002, 4389001009, 4389001010, 4389001011, 4389001036,
4389001051, 4389001052, 4389001056, 4389001059, 4389001066, 4389001069, 4389001073, 4389001076, 4389001079, 4389001084, 4389001089, 4389001101,
4389001108, 4389001109, 4389001113, 4389001116, 4389001127, 4389001133, 4389001136, 4389001138, 4389001139, 4389001147, 4389001148, 4389001149,
4389001158, 4389001166, 4389001168, 4389001170, 4389001171, 4389001177, 4389001182, 4389001186, 4389001187, 4389001193, 4389001195, 4389001200,
4389001208, 4389001214, 4389001229, 4389001231, 4389001240, 4389001247, 4389001254, 4389001259, 4389001265, 4389001284, 4389001287, 4389001292,
4389001302, 4389001307, 4389001314, 4389001316, 4389001387, 4389001399, 4389001409, 4389001535, 438900263, 438900269, 438900272, 438900313,
438900322, 438900323, 438900327, 438900329, 438900375, 438900378, 438900380, 438900382, 438900383, 438900384, 438900387, 438900389, 438900390,
438900391. SHAMKHIYALI: 3858001582, 3858001628, 3858001690, 3858001737, 3858001738, 3858001756, 3858001821, 3858001828, 3858001831,
3858001869, 3858001870, 3858001896, 3858001905, 3858001909, 3858001950, 3858001982, 3858001992, 3858002030, 3858002050, 3858002068, 3858002070,
3858002133, 3858002170, 3858002172, 3858002191, 3858002214, 002215, 002226, 3858002230, 3858002245, 3858002249, 3858002254, 3858002283,
3858002291, 3858002303, 3858002309, 3858002310, 3858002312, 3858002348, 3858002350, 3858002359, 3858002369, 3858002405, 3858002422, 3858002443,
3858002445, 3858002450, 3858002459, 3858002460, 3858002470, 3858002487, 3858002508, 3858002509, 3858002513, 3858002544, 3858002548, 3858002572,
3858002580, 3858002591, 3858002597, 3858002608, 3858002657, 3858002672, 3858002705, 3858002722, 3858002728, 3858002737, 3858002747, 3858002768,
3858002818, 3858002839, 3858002855, 3858002859, 3858002884, 3858002890, 3858002903, 3858002909, 3858002911, 8002913, 8002915, 8002931,
3858002970, 3858002972, 3858002987, 3858003034, 3858003057, 3858003062, 3858003070, 3858003074, 3858003085, 3858003090, 3858003091, 3858003267,
385800491, 385800494, 385800502, 385800505, 385800519, 385800543, 385800737, 385800739, 385800763, 385800772, 385800776.
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